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• 	The issue involved in this case is that 

• th applicant who is working uder the 

re4ondents at Manipur was suspei[,i?I 

coqternlation of a disciplinary proceeiif6r, 

th4 alleged fraudulent drawal of Goy€rnment 

mopy in the, department of Øucation and he 

ha4 been placed under suspension. . strangely 

an in, faët no disciplinaty proceeding has 

beea initiated against tl applicant even after 

a lpse of, 3 years. Aggrieved by the said 

in4tion of the respondents the applicant has 

fi1e this O.A challenging the impugned 

susDension order dated 16.9.2005. 

Heard Mr B.P.Sahu, learned c ounsel 

for the applicant and Ms U.Das, I earned 

Addl. C. G.S.0 for the respol idents. 

Re4ondents counsel prays for four weeks 

th9 to take instruction. 

Post on 2 1.9.2007 for admission. 
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. 	 sdeits 	counsel 	is 	specifically 
directed to ascertain as to whethei 	any 
disciphnary proceeding has been: initiated 

anistthe applicant, whether any 	irnrna1 
ds1. -ias 	.been 	iegiteiedagainst. 	th 
applicant and what was the i eason for 
suspending the applicant., ... 	. ..... 

Vice-Chairman 

. 	pg 	 .. 
/ 

219 	Four wes hme granted to the 
. 	... 	. 	 .. 	,. 

respondent&tófile'-writteii. stateitent..... 
O '  Post on 511 (Y7 for order. Inenrn 

prayei Will cnsider on the next date 

I' 	 F  

r ' (., 
Vice-chairnian •' 	S 	. 	 S., 

4, 

051 1 2007 	Ms U Das, learned Addi Standing 

counsel for the Central Government 

undeake 	t 	file' 'r 	stment 
• 

. 	durig 5 ..•the 	'course 	of 	the 	d. .; I .  

Mr.B;P.Sahu, 	learned 	counsel• for the ......................... 
.5'. 

, .i. 	,. 	!..; . 	 Applicant.prs for revocation of the 
, 	.• 

suspension order. 
I 	'.,_. . . 	.. ..... 1. 	-, 

Call 	this-matter 	on 	07.11.2007 H•. .5 	 ..• 

along with the similar matters. 

II 

Ii 	I 444 	
/ 

55.,, .5, , 	

• 	 . 	 Member (A) 
,/bI 	

.5 
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11.12.2007 	Heard Mr B.P. Sahu, iearned Counsel 
for the Applicant and Mr G. Baishya., 
learned Sr. Standing Counsel for the Union 
of India, in part. 

Call this matter on 12.12.2007. 

(G.Ray) :(M.RMoha.ty) 
Member (A) 	ViceChairman 

nkni 

'I 

12.12.2007 	Heard Mr.8.P.Sahu, learned counsel 

appearing for the AppUcant and Ms. Usha 

Das, learned AddI. Standing counsel 

appearing for the Respondents. 

For the reasons recorded separate 

sheets, this Original Application is disposed 

of. 

(mR) 	(M.Rn 
Member (A) 	Vice-Chairman 

/bb/ 
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07,11 .2007 	AO these matters are similar. 

Mr.B.P.SahU, learned counsel appearing for 

the Applicant in all the cases prays for 

revocation of the suspensions orders. 

Though Mr.G.Baishya, learned Sr. C.G.S.C. 

•  filed repfy statements in O.A. Nos.21 2/2007 

& 213/2007 on 05.11.2007, and Ms. U.Das, 

learned Addl. C.G.S.C. filed reply 

statements in O.A. Nos. 216/2007 & 

217/2007, some have not been filed in O.A. 

Nos. 214/2007 & 215/2007. Mr.M.U.Ahmed, 

learned AddI. C.G.S.C. undertakes to file 

reply statements in O.A. Nos. 214/2007 & 

215/2007 during the course of the day. 

List all these cases on 22.11 .2007pr 

final hearing. 

Member (A) 
/bb/ 

11 

22.11.2007 	Mr.B.P.Sahu, learned counsel for the 

Applicant is present. Ms.Usha Das, learned 

AddI. Standing counsel for the Union of 

India is absent for the reason of her 
) 	--' 	 mother's ailment. 

Call this matter on 11.12.2007 for 

hearing. 

	

'iram) 
	

(M.R.Mo anty) 
0 
	

Member (A) 
	

Vice-Chairman 
/bb/ 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application Nos. 212,213,214,215,216 & 217 of 2007 

Date of Order: This, the 12th Day of December, 2007 

THE HON'BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HOI.V.BLE SHRI GAUTAM RAY, ADMINISTRATIVE MEMBER 

Shri L.S.Rarnyo 
Aged about 41 years 
Sb (L) L.SNino 
Resident Chatric Khunou, P.O: Mokot 
P.S: Kamjong and Disirici: Ukhrul, Manipur 
At present A,G,'s Staff Colony T/ll-C-3 
P.O: & P.S: Lamphel and District: Imphal West 
Manipur. 

......Applicant in O.A. No.212 of 2007 
Shri Sh. Ra,nfit Singh 
Aged abbtit 43 years 
S/O Sh. AmiiSingh 
Resident of Sagolband Khamnam Bazar. 
P.O: Imphal; P.S: Lamphel 
District: ln-{hal West, Manipur. 

Applicant in O.A. No.213 of 2007 
Shri Khaikhoyang Haokip 
Aged about 56 years 
Sb (L) Hemkhopao Haokip 
Residentf çhassad Avenue, Nongpok Ingkhol 
P.O: lmphbI, P.S: Porompat 
District: Imphal East, Manipur. 

........Applicant in O.A. No.214 of 2007 
Sh. Ng. Kd.hJng Moyon 
Aged'aouI 42 yoars 
S/O Ng. Anglenchou Moyon 
Resident Komlathqbi Village 
P.0:, P.S: & District: Chandel, Manipur. 

......Applicant in O.A. No. 215 of 2007 
SmI. LhingjIam Gangie 
Aged abyt 39 years 
W/OThogkhosei Haokip 
Resident f.M. Munpi Village 
P.O: Sugnu, P.S: & District: Chandel 
At present A.l.R., Staff Quarter Type-1II/21 
PD: & P.S.cLqmphei 
District: lr,1hal West, Manipur. 

...... ApIicanI in O.A. No.2 1 6 of 2007 

2. 

3 

4 

5. 

6. 	Shri K. Benjamin 
Aged about 53 years 
S/O K. Sh.angai 
Resienof Maku Village 

, 

4' 

1.•. 
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/ 	
P.0: & P,S: KamjOn( and 

/ 	 IisItjct: Ukhruj Manipur 
Al preseñi Type-II/4, A.G.s Stall Quarler 
Lamphel, P.0: & P.S: Lamphel 
District: lrnphal West, Manipur. 

Applicant in O.A. No.217 of 2007 

By Advocate tr.B.P.Sahu in all the 0.A.s. 

- Versus- 

The Unionof India 
fhroughby the Cornpft-oller 
and Auditor General of India 
New Delhi. 

The Accountant General (A&E) 
lmphal 1  Manipur. 

The Dety Accountant General (A&E) 
lmphal, :Manipur 

Respondents in all the 0.A.s. 

By Mr.G.Baishya, Sr. C.G.S.C. in O.A. Nos. 212 & 213 of 2007 

Mr.M.U.Ahmed AddI. C.G.S.C. in O.A. Nos. 214 & 215 of 2007 and 

Ms. Usha Das, Addl. C.G.S.C. in O.A. Nos. 216 & 17 of 2007. 

O.A. No.212/2007 (Shri L.S.Ramyo vs. UOI & Ors) 
O.A.No.213/2007 (ShrI Sh. Ranjit Slngh vs IJOl & Ors) 

O.A. N6214/2007 (Shri Khaikhoyang Haokip vs UOI & Ors) 
O.A. No.215/2007 (Sh. Ng. Koshlng Moyon vs UOI & Ors) 

O.A. N6.216/2007 (SmI. Lhingjalam Gangte vs UOI & Ors) 
O.. No.217/2007 (Shri K. Benjamin vs UOI & Ors) 

ORDER(ORAL) 
12.12.2007 

.i .  MANORANJAN MOHANTY, (V.C.) 

All iese six cases were laken up separalely, but are being 

disposed of by this common order. 

2. 	Heard Mr.B.P.Sahu (learned counsel appearing for the 

Aplicants of aUthese cases), Mr.G.Baishya, learned Sr. Standing counsel  



 

I 

12 

 

/ 

 

for the Union of India (appearinq tar  the Recpondents in (iA, l\lo.217 ?. 2I 

of 2007), Mr.ty't.U.Ahmed, learned AddI. Standing counsel for the Union of 

India (appe:aring for the Respondents in O.A Nos. 214 &:215 of 2007) and 

Ms. Usha Da's, learned AddI. Standing counsel for the Union of India 

(appearing for the Respondents in O.A. Nos. 216 & 217 of 2007) separately 

and perused the materials placed on records of all the six separate cases. 

Applicants of all these six cases, who are members of the staff 

of the Office of the Accountant General of Imphal in the State of Manipur, 

were plated under suspension (on contemplation of departmental 

proceedings against them) on 6.09.2005; that during their suspension, they 

were granted subsistence allowances at the rate of 50% of their pay and 

that after a lapse of time, they were also granted subsistence allowances 

at the rate of.  75%; that their repeated representations were not heeded to 

and that, 0bring June of 2006, they were prohibited to enter into the 

offices. Théy have also stated that several other members of the staff, 

although similar allegations are there against, them, have not been placed 

under susppsiQn. No charge sheets having been supplied to them, the 

Applicants have approached this Tribunal with the present Original 

Applications filed under Section 19 of the Administrative Tribunals Act, 1985. 

During pendency of these cases, the Respondents have issued 

charge sheets to all the Applican'ts ) on 07.09.2007,ini'liating departmental 

proceedings and, by filing writen statements in all these cases, the 

Respondents have pointed out about issuance of separate charge-sheets 

dated 07.09.2007 in initiating the departmental proceedings against each 

of the Ap 1 çints and about the background in which tH Applicants have 

been plac * 6d under suspension and initiation of proceedings against the 
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/ 
/ 	

Applicants. The reason for delay in drawal of the charge-sheets have been 

explained in Ihe written statements filed in these CaSOs, In Iho wrillori 

statements, the Respondents have explained that few of the members of 

the staff, against whom less serious allegations have been found out; have 

been transferred out and that steps have been taken to bring back one 

senior person, on transfer, to book him in an effective departmental 

-proceeding. 

At the hearing (on the face of the explanations made 

available by Respondents) the sole ground raised in all these cases, by the 

Advocale for the Applicants, 	that prolongation of the suspension 

without drawal of any charge-sheets/wifouf initiating departmental 

proceedings against the Applicants. But for the reason of issuance of 

charge-sheets against all these Applicants (during the pendency of the 

cases), the said ground has also become infructuous. 

Até time of hearing, however, Mr.B.P.Sahu, learned counsel 

appearing for the Applicants of all these cases, has raised a point that 

suspension of fe Applicants having not been reviewed Within 90 days from 

16.09.2005 (the date on which the impugned suspension order was issued) 

the continuance of suspension has become invalid; for the reason of the 

provisions in Rule 10 (6) & (7) of the CCS (CCA) Rules, 1965. Relevant portion 

of the said Rule 10 (6) & (7) (which is stated to have been brought into the 

statute book, by Govt.. of India/DOPT Notification No.1 1012/4/2003-EstI (A) 

dated 23.12.2003 and stated to have come in force on 02.06.2004 by Govt. 

of India/DOPT Notification No.1 1012/4/2003-Esff(A) dated 02.04.2004) reads . 

as under:.- . 



'(6) 	An oudul at SUSpeuusk)ri ui ado orçIflni,icc I() ltiv brui IftJcJi UI (Jul thIs tub 	shall be iovlowecj by the 
QiboLllçpe ent to modifyorre(hesp5j 

ciays (lorn thcal 01 order of sumens ion, 	the recommendaflon of the Review 
Committee constituted for the purpose and pass orders 

ither extend ing or revoking the suspension. Subsequent • 	reviews shall be made before expiryof the extended 
• 	period of suspension. Extension of suspension shall not be 

for a period exceeding OflO hundred and eighty days at time. 

(7) 	
Notwithstanding anything conlained in sub-rule 5, 

an order of suspension made or deemed to have been 
nade under sub-rules (1) or (2) of this rule shall not be 

valid after a period of ninety days unless it IS extended 
after review, for a further period before the expiry of 
ninety days.' 

Ills the siandof the learned counsel appearing for the Applicants that lot 

the reason of aforesaid amendment to the Original Rule 10 of the CCS 

(CCA) Rules, 195 (which has come into effect from 0206.2004) the cases 

of lhe Applicants are squarely covered under the said new provisions; for 

the Applicants were placed under suspension on 16.09.2005. 

7. 	But, in the Original Applications if has not bén pleaded by 

any of the Applicants That their suspension matter was not reviewed within 

90 dayjtQjaj6. 920051ri terms of Rule I0(6) & (7) QLc_CçJRul 

12. We areolso not in a position to adjudicate this aspect of the matter; 

because all the Standing counselss appearing fo the Respondents in these 

cases, are taken by surprise on this new ground (which has arisen out of 

factual allegation, taken for the first time, by the Advocate for the 

Applicants) atfinaI hearing stage of these cases. The learned Standing 

counsels, appearing for the Respondents, have, however, pointed out, at 
2; 

the hearing, that prolongation of suspension of the Aplicants really 

received revised consider-aflons of the Competoni Authorilies; on a number 
- I 

(c; 



of occasions ir, (a) w 

to all the Appllcctnk; 

instatement and (c) 

r ' 	- 	-..---.- 

6 

hen oni aru(jcj IibllbI1( 	(Jltow II IC0 43 woin tk H ltfl I 

(h) when It Oy repeatedly lPJ osol llo( 1 tOt II 1011 io 

when they were prohibited to enter the office 

premises. It has also been pointed out by the learned Standing counsels 

that for the reasons disclosed in the written statements (in all these cases), 

the represefatons of the Applicants did nol receive lavourobje 

considerations They, however, failed to admit (or deny) the factual 

allegation (made for the first time, by the Advocate for the Applicants, at 

the final hearlg stage) about nonconsjdora lion/absot rco oft oview of II to 

matter for prolongation of suspensiori beyond 90 days tram Il -to dale of 

suspension; because of lack of such factual allegation (by the Applicants) 

in their Original Applications. 

In absence of the factual allegation in the Original 

Applications (that there were no review of 	the 	suspension of the 
Applicants, within 90 days from 16.09.2005) the Respondents had no 

opportunities to answer the new factual point in issue and, without granting 

any opportu,Liliy to the Respondents (to answer on the factual allegation 

made)  by thedvocate for the Applicants,at the final hearing stage) no 

relief can be considered to be given to the Applicants (by merely looking 

to the new/amended statutory provisions); because that would amount to 

denial of natural justice to the Respondents. 

ln€the aforesaid premises, (having heard ledrned counsels 

appearing for tlthe parties) without entering in to merits of the matters, all 

these Original Applications are hereby disposed of with grant of liberty to 

each of the Applicants to represent their grievances (pertaining to non-

review of suspension of the Applicants within 90 days of suspension) to 
 

i 
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lH Iti 	by 	liii 	2R)/. 	Ui 	iinj1l 	l 

representations, the Respondenis should consider the same (in Ihe light of 

44 	
the provisions under Rule 10 (6) & (7) of CCS (CCA) Rules, 1965) within 15 

days thereafter and pass necessary speaking orders by end of January, 

2008. 

10. 	With the aforesaid observations and directions, all these 

Original Applications are disposed of. 

Send copies of this order to all the Applicants and to all the 

Respondents in the addresses given in all these six Original Applicalions. 

Free copies of this order be also supplied to Mr.B.P.Sahu, Mr.G.Baishya, 

Mr.M.U.Ahrned, and Ms. Usha Dos, Advocates appearing in all these cases. 

M.ft.MtHflNTY  

vIcEcnAxnMAN. 

H 	. 	. 
MEMlEfl(AOMJ). 

CH 
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GLlwahMl 1nM 

tN tHECFN]RAL AI)MINI'FRAiiVE 'FRIHLJNAL 

(iCJWAHA'II EWNCH (iIJWAHA1 

(AN APH ,ICA'I'ION IJNIWR. SFC'FR)N 19 OF THE (JEN'I'RA( 

AI)MIN1SJRAFIVF IRIH(JNAL ACI. 195 

()RICHNAL AFFI JCA'I'JON NO. 	.1 ,( 	OF 2007 

	

Smt.. .hinQialam (+anQtc 	 .:.. APPI .ICAN1' 

nf India nd 2 cthcrs. 

RESPONI)ENT. 

IN I) I: X 

Q-1 KT, Dnrfn.,lnre, Dnr.a SJS .j 	'J. £ 44j LL' %41tL1 .3 1 

Ncis. 

A 

I 

3. 1  Original Applicatioif  
A 

'f. 
£ 	 '. !-U

1V
11(laVlL. 1. 

- t\ 	K1L'VI IL)L' 	A / /t 

Order 	dated 	13-9-199 	isied 	by 	the 	senior 
/ccounts ufflee.r (/\Umn.) Manipur. impnai. 

G. ANNEXUP.E-A'2 15 
Order dated 16-9-2005 issued by the Deputy 
A -------- 	(' 	...i / A 	0-1-1 1 	 T.._l.. _1 ttA.,UUJFLtLtL 'JItcLII 	t 4.XAL.j LV[t.tI1jJLtt_ !It1Ji11ti. 

7. 1 Ai\NLXUR1L-Ai3 to 
I 	fl 	 I 	1 	fl 	I - 	- fl l••h t' 	 A 	 I 
i iscpr ee!itaL.Rnt 	UWeU 	- 	hht)tIJ 	WI tL.1II 	by 	mc.  

tts 4It 	Phl 	A 	11I1f3I'f (AI.i'OI IA AT17t LSttS4.W*S 	. 	L •t?•flJ *SS.flt1. 	•_?LS•L 	SWA_J 

Manmur imnhai 

(I_ / 
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Q I ATIVTTDE 	A/A 11 ..,. I S 	S ad —v a a 

I RcnrcscntRtion 	c1tcd 2-3-2007 wriftcn by the 

i Applicant to the 	Accountant General (A&E) 
I 
i 1VA(4A1I}.'I3I 	a1*paaa.4*. 

V. 1 ANNtAUKt-A/. 
J..A 	C "AAC 	:........i L.. 

jP..%JJ) 	1))UW IJy 	I.fl'., 4I1UJ 

I A'i'rnntc flf'.r  (Atlmn \ . t ----...-.. ---'---. 	...... 

II. 1 
IV. 	J 

SZA1AI 	A'I'),IAIA 
vru'J-iL.,h.IINt-uvIrt 

o 
I )ated/ Ijnhi u 
The 	August, 2007. 

i .. 
'./1 %iI%.. COUNSCA A%J& 

fh c Annli cant.. 
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SVNOPSS 

The Applicant was initially appointed as Clcrkfl'ypist of the 

office of the Accountant Genera] (A&E). Manipu.r in the year 1'X9. 

Fhcrcattcr. she was nrciimitcd to the nost of Accountant vidc the order 

datcd 2-1 -2000,1hc l)cnuty Accountant (Icnra.l (A&J1);  Manipur vidc 

the order datcd 16-9-2005 nlaced the Annlicant undcr snsncnsicrn in 

contcmnlation of a discinlinarv nroceeclinQs in connection with the 

fraudulent drawai/scandal of a. hnQc amount of (ovt. mone y  in the 

l)cnartment of Education (s). (o'vt of Manipur. 1'hough the Applicant 

was placed under, suspension in ccmtcmplati on of a disciplinary 

nrciccedinQ the authorities concerned have not even nmccedcd the 

disciplinary proceedings initiated against the Applicant.. on the other 

hand. the authorities concerned even failed to frame the charges for 

Which the disciplinary proceeding was initiated against the applicant. 

Thus. it is very clear that the authorities concerned initiated the 

disciplinaty proceedings against the Applicant by placing her under 

suspension to eyewash the genera] puhli'c and the applicant had not 

committed any misconduct. The well scttl&I law is that disciplinary 

nrocccdin g s aQa.in st an cmnlovce should he con chided encditi ouslv. 
£ 	 £ 	I 	 £ 	 I 

The authorities concerned have violatcd the said nrovisicms bf law. 

l'hus. the imnuiQncd order of susncnsion dated I 6-9-2005 is liable i.o set 

aside. 
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I .1ST OF I )AFE 

I SI. Dates Particulars Annexure 
Nc. 
(1) I 	t2- I (3) (4) 

Ii 1 1 (' 	I ('OC 	1 PL 	A .l A 11 
I. $.)11 	t) I II 	t1P1IIaiIi. 	VV&'Ll 	IIIILI.IIY 	Zj1I)II...tI fVI 

('hr1cfI'vnt hv 	n -wcr iued hv 

the Senior Accounts Officer (Adnin 
{ 1V11ii1}J4.41 	(1.1%J1LVViIfl 	i.4,, t.VVU) 

I iti 	imhnt 	in 	the 	c-'ile 	if 	n, 	et' - ...........- 	-•- 	r-j 
IKSU-1DUU/-  

.. 1 i'1----- ------------ 

.1. II 	4pp11tfl1L Was 	UI11ULIU LU UIU PUbL 

INC 	('('I 	•.it, I 	 rttpr 	i.., 	6.1 

the Uttice of the Accountant Ueneral 
IA 011 \ 	IX 	- 
ImO.r), Iviarlipul. 

io_icnc I Tk. 	 . Al') a *s 	£ SpA rA. t4.SSfr 	S4..S 	t.tA 4.Sfla 	btSA%*A 

usnension by an order thsued by the 

IDepuiy Aecouniani General  
Tn.nl,nl 

4 1 Q-17.-MOS I The 	AnnIinl 	sithrni1Ieti AR 
I • A — 
representation 	o 	me 	Jiepuy 
A 	+.....+ 	I 	(A D.V\ f1ILItI4.flI. 	J%.II'..II2.I  

- Imnh2l 
:: 

I 	.. 
— 

2-i-20UI 
. 	. 

pli I tIC. Apcant submlttcd an anotlicr I 	AJ4 
- 

1tp*csittattuii 	Ui 	tLt? 	iJpuIy 
A.tni- tt ( 	t'tf'lQl (ARrP' 	?,ftjt'nii' 

6. -6-20Oo IThe Senior Accounts Officer. Adrnn.) I 	Al 
I 	I 	I 	11/. 	.1 lSUtU alt (JtUI 	WIIIL) 	I U(,tttI) UI..IICI I 

sr'iienho.itc, lg.s 	,I 	a ltn n7,-h 	+h I 
I Tints 

I 
- 

I applicant are restricted to enter Office 
I .—  •1 	. 	•1 

IIIIISC$ 	WithOUt. 	specinc 	WI1Uen 
+i 	. 	,-c nnspj.jtsn.j 	asi..issn 	Ai. 	a SWIA.S* 	SF5 	SI A..&A'SFSI 

I with inimedate effect. 

/ 

/ 



IN IHF CFNI'RAI. AI)MINIS'IRA]I VF 'FRIH(JNAt. 

(ILJWANA'!I FWNCH, (ilJWAI-IATI 	 I 
(AN APPI.!CA'IK)N (JN1JERS}'.C'I'ION 190 IHI CFNTRAI 

AI)MI.NIS'IRAFIVE TRIHtJNALAC1, 195) 

ORIGINAl, APPI ACA'Ik)N NO. 	OF 2007 

Smt. I hinjiam C anatc.,  acd about 39 years :. 

W/O 1'hcmQkhnsei Hanlcin, resident nf M. 

Miinni Villac. P.O. SuQnu. P.S. and I)istriet 

Chandel at nrcscnt. A. I . R St2.ff Onaitci 

Tvne-I11/21.I  P.O. & P.S. Lamnhel and 
a 

I)itnct It'nnbal Wcct. Manirnw. 

.... ArI'111CANI 

- 

1 . 	the UrLe.. of India thmuQh the Cnmntrnller 

and Auditor Gcncral of India New IMM. 

. The Accountant General (A & F). 

itflfll1i. TVlaninur. 

The 1 )cnutv Accountant Genera] ( A & F). 

tinnhai. Maninur. 

RIsP(.)rl)uNls. 

R;.rnnI'nf.Mma. • C.' 	 _ 7 
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IW'I'Al14S OI'FH1' Aii'IICAFION 

PAR1IUIIIARS 01 IHK 0RUR ACAINSI' WHICH lHK 

AI'I'LlCAI'ION IS MA1)K. 

Thic.application is d.ircct.cd aQainst the cwdcr Nci. Estt. (A&})/ 

Order No. 123 dated 16-9-2005 issued by the I)enulv Accountant 

Gcncrai (A & E) Manipir:, 1tp1 fhcrcby placinE  the applicant 

undct' SlISflCflSiOfl in ccmtcmnla.ti on of a. di seinlinaiy nmeccdins 

imdcr siib-nilc (1) of Rule 10 of the Central Civil Scrviccs 

(Cla.qsilicafjon. Control and Anneal) Rules 1965 with imtncdiate 

effect, and niirsuant to which cvcn no charocs has been made 

filed till date. leave anart initiatinQ and nrncecdinQ. 

.IIJRISI)l('IION OF 'IH K iRI HUNAI 

The Annlicant deCIarCs that the sibicct matter of the  ease which 

he wants to redress is within the iurisdicticm of this Hon'hle 

tnbuna.1. 

I1IMFIAIION 

The Annlieant further declares that the Annlicaticin is within the 

limitation nrcscribcd in Section 21 of the Central Administrative 

Trihuna.l Act. 1995. 
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4. 	PAdS (H' THE CASE: 

4.1 	That. the nrescnt Annlicant is a hma.tide citizen of India 

by birth bc1cnQinQ to the ScheduleTtibe community c,tthe 

State ut Maninur and as such he is cntifled to all the riQhts 

and nrivilcQes cnshnncd under the cnnstituticm of India. 

4.2. i'hat, the Applicant was initially appointcd as ClcrlcTI'ypist 

of the Office of the Accountait General (A&K) Maniniir 

a.lonQ with 2(1wo) other incumbents in the scale of pay of 

Rs. 950-1500/- n.m. w.c.f dates indicated against their 

names vide the order dated 1 3-9-X9 issued by the 

Accoumtants Officer, office of the Accountant Gcnera.1 

(A&E) Manimir. The name of the annlica.nt annea.rcd at SI. 

No. 2 of the said and she was anncuintccl w.c.f X.9.1999. 

A cony of the said cn'dcr is annexed herewith 

as ANNIXLJRb-A/1 

43. i'hat while the Applicant had been serving a.s Clerk/Typist 

of the Office of the Accountant General (A&E). Maninur 

lmnhai. hcinQ satisticd with the services rendered by the 

an)hcant. she wa anncuintcd on nmmotion to the nost of St 	 .• 	 Sn 	 S 	 S 

Accountant aIcunQ with another incumbent vidc the order 

dated 2X- 1-2002. 

( 	
Ui 
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4.4. That while the annlicant was serving as Accountant and 

nostcd at the office of the Sr. I )enutv Accountant (eneval 

(A&!1 M.nintir.-  to the Qrcat shock and surnrise the 
S 	 £ 	 S 

I )cnutv Aeccnintant Gcncral (A&K). Maninur. lmnhal 

iscucd an order on 1 (i-9-2OO whcvcby a disciplinaiy 

nVOCcedInQS was ccmtcmnlated to he initiatcd .aQainst the 

annlleant and she was nlaccd tinder susncnsion with 

immediate etThct in exercise of the flowers conferred by 

sub-nile (1) of Rule H) of the Central Civil Services 

(Classification. Control and Anneal). Rules 1 96 .5 . The said 

order further stated that durinQ the ncnod of susnension 

the Head cniartcr of the annlicant shall he at tmnhal and 

she shall not leave the Head cinartcr without ohtaininQ 

nrcvious nermissirm of the 1 )enutv Accountant General 

(A&E) Manipur. 

A cony of the said order is annexed herewith 

as ANNFXIIRF-A/2 

4.5. i'hat being arievcd by the said cwdcr tiatd 16-9-2005 

nlacinQ the annbcant UBdCr susnension in eontcmnlation of 

a di seinlinarv nmcccdinQs the a.nnlica.nt submitted a 

rcnrescnt.ation on 9- 1 2-2005 to the I )enulv Accountant 

General (A&F). Maninur. Imphai praying fo r reviewing 

the said order dated 1 6-9-2005. In the said rcnrescntation 

the a.nnlicant hiQhliQhtcd all the facts and circumstances 

and also the illegalities for the issuance nfthc said order 

~  0 
On biw," ~Ucionu Uum 
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datcd 1 (-9-200S and fiuithcr reque.sted the I )cnulv 

Accountant Gcneral (A & E). Maninnr to take her hack in 

scrvicc by rcvicwing the said ordcr of suspension 

A cony of the said rcnrcsentat.jc-m is 

anncxcd hcrcwith as ANN FXL JRF-A/3. 

4.6. That thciuh the annlicant was niaced tinder slisncnsjon 

allc,edly in contemplation of a disciplinaty proceedings 

vidc the order dated 1 (-9-2005 the concerned authorities 

tailed to conclude the said discinlinarv nrnCeedinQs 

flfOflOSed to he initiated a.ainst her. Anart from this. the 

nthcn'itics concerned even tàilcd to frame and türnish the 

•characs tiw the initiati -rn of the said nronciscd discinhnarv 

prnccedins. On the other hand the authorities ccmccrnct1 

have even thilcd to revoke, the said order of Susncnsic-m 

ordcr, thereby the applicant submitted an another 

rcnrcscnfafjnn on 2-3-2007 to the I )cnutv .Aecounthnt 

General nrayinQ frr rcin"'tatl - no her to her nost by 

reviewing the said order of susnension by hichliQhtiflQ the 

said thcts. A copy of the said renrescnfatjon was also 

submitted to the President & General Secretary. Civil 

Accountj Association, Imnhal, Maniniir. 

A .  cony of the said rcnrcscnlatjcm is annexed 

herewith as ANNEXLJRI-A/4 

Oath Co nUg1OnCt UudiciaL 
Mawux. 



41 	that. instead of Ccm:SidCriflQ the rcnrcsentaticms submitted 

by the annlieant nraving frr rcvlcinQ the said susncnsiôn 

cwder. the Senior ACCOILntS Othccr(Admn.). ()tlicc of the 

Accountant ( tcra1 (A ft Maninut' issued an c,rdci on 5- 

-2006 whcrehy it was ordered that The applicant along 

with 1 O(tcn) othcr incumbents/ cmn wees of the officc of 

the Accnimtant General (Al I), Maninui' were restricted to 

cnter into the office nrcmiscs without snoclfilc written 

ncrmissicrn tnm the Head of flthee with ctict from the 

dates indicated against their respective names. The name 

of the anniicant annearcd at 51. Nci of thc said order and 

she was rcstrictcd to even enter the ofticc with cflèct from 

I 6-9-2005 

A cony of the said order is annexed herewith 

as ANWEXt1RK-A/S 

S. 	(R()IJNI)S FOR iIiEF WtFH IIIGAL J'ROVIIONS 

51. For that the well sctticd Ia.w of the land is that susnensicm 

is not A. punishment hut prolong suspension is had in the 

eye of law. The AnnIieant was nlaccd under siisncnsion in 

contemplation of a.disciplinarv pmcccdings in the year 

200 vidc the order dated 1 6-9-2005 By now one year and 

I 
10 months have already lanscd but the 

resnnndcnts/aiithcn'itjes ccmccrned. instead of conchiding 

the said discinlina'v nrocccdings. even thilcd to frame the 

r-  f' 

0 	LMEk 	u1onc; (Judzcil) 
- 

rV 



chargcs for which the said disciplinary procccdin8s was 

initiated aQainst the annlicant. 11111s. it is - very cici.r 

that the rcsnmdents have no case and the annilcant is cmite 

innnccnt and shc was niaced under siisncnsicm on the 

prcssairc receiVCd from certain anQies inst to make hcr the 

scaccat in a. scandal. 

52. For that, theroposa.1 for the initiation of a disciplinary 

nrocccdinQ against the annlicant by niacing hcr under 

susnension Was due to the fraudulent drawal/seandal of 

hnQc amoimt of moneY from the (ovt. cx-chcciuor. The 

annlicant is/was scrvinQ as Accountant the work. which is 

more or less to calculate the accounts/amounts of money 

to be drawn in favour of thc employees who retired from 

servicc Thereafter. the Accounts officer under whose 

jurisdiction the applicant is/was serving put their 

siQnatnrcs on the calculation made by the conccrncd 

authorities and samc was annrnvcd by authorities 

concerned. 'I'hcrcfrre, the applicant is not the authority thw 

sa.ncticminQ/annrovin the amonnt.s to he drawn by 

the retired cmnlnvccs. Hnwcvei the annlicant was nla.ecd 

under susncnsion in ecintcmpl ation of a disciplinary 

nrocccdinQ as a thee smvitig device and to make her the 

scapegoat. 

5.3 For 	that, 	the 	authorities 	conccrncd/rcsnondent 

discriminated the applicant frw the reasons that they have 

( 	Oçiiioner (jud1cith 
Manipur. 

C, 



not taken tin any discinlinarv nmeeedinQs against the 

Scnicw Account Officer under whose control the apnlicant 

was ncrfrwmcd her duties by calcnlatinQ the said amount 

and thcy also thiled to takc up discipbnaiy proceeding in 

rcsnect cit the other cmnloyccs ntwIed in the samc section. 

Instead of initiating disciplinaty proceedings they issued 

only memorandum in resncct of other cmniovccs of the 

same section. On the other hand, the annlicant were niaceci 

under suspension in contemplation of diciplina.iy 

procccdings as such they have used diffircnt yardsticks 

which is not sustainahic in the eyes of law. No action has 

been taken even aQainst the nersons who acted against 

their i ni-i sdicti on.. 

5.4. For that it there is/was any irrcQulantics on the nart of the 

applicant while she was/is discharging her dutics as 

Accountant, the authorities concerned should have framed 

the charcs for which the dcnartmcntai cncinirv was 

proposed to hc initiated against her and the same should 

have been nrocccdccl in time and appropriate punishment 

could have been awarded to her if the cminirv authorities 

established the cbargcs. However, in the instant case;  

thouQh the annlicant was niaced under susnension in the 

month of September 199.5 evcn no charges has so tar been 

framed against the applicant. Thus, the motive of the 

rcspondcnt/authoritics concerned in placing the applicant 

under suspension in contemplation of a. disciplinary 

i ?{ 
Uudiciall  

fl 



fliOCCCdiflQ iS not lair which itdiCateS. without any doubt. 

that there is nothing against the applicant. I'hus the said 

disciplinaiy pvocccdinQ initiated against the applicant vidc 

the said order dated 16-9-2005 is liable to he set aside and 

the annlieant deserves to he rcinstMed to her nost with all 

the eonsccucntjal benefits. 

3. For that, the actions fir the allegcd fraiidulcnt 

dra.wai/scandal of a hnc amciiint from the (hwt Ix-

chcoiicir was initiated by the I )enartment of iduca.tion (. 

Govt. of Maninur. The a.uthcntiejfv of the documents 

under which the annlicant calculated the amounts of 

money to be drawn by the retired employees was donc 

under the strict sunervision of the concerned authorities of 

the office of the Accountant (+enerai (A&K: Maninuit-

lmnhai. 1 'he apnlica.nt is/was not the authority to ascertain 

the gcnliiness of the documents under which she 

calculated the amounts of money, in other words, she 

calculated the amounts of money to be drawn by the 

retired employees ,with the instructions of Sccticina.l Head. 

However, the applicant have been made the scapegoat of 

the alleged fraudulent dra.wa.l. 

S.6. For that. by adcintin the athresaid nrincinle of law i.e. 

nrolone susnension is bad in the eve of la.w the Hon 'ble 

Administrative Tribunal as well a.s the Hcin'ble (+auhati 

High Court have passed orders in many eases under 
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similar Cirentliclatim.g. thcrehy cua.shing the suspension 

order or by directing thc authorities ccrnccrncd to conclude 

the discinlinarv nmcecdinQ initiated n.oaInst. the cmnlciyccs 

who arc/wcrc nlacecl undcr siisnen sicm within stinulated 

period of 2.3 months and täilino which the employees 

- concerned should he reinstated in their resnectivc nosts. 

Thercthre. a similar rclief is rcouired to he nassed in 

tvcnir of the annlica.nt by inashinQ the imnuQncd 

suspension OVdCr and till the disnosa.l nt the annlicatinn by 

sfayinQ the said snsncnsion cn'dcr. 

(,. 	1)EIAIl,S OF RIMIJM:s :xHAusIF:I) 

I'hcrc is no other alternative and efficacious rcmcdy available to 

the applicant eccpt invoking the jiirisdicticm of this Hon'bic 

Ifll)rffla]. 

7. 	MA'rIIRs NOT PREVRIIJSIX 11tH) OR F'INI)INC IN 

ANY ()I'H1R ('(fliRt OR IRIH1JNAI 

The Annlicant declares that she has not tiled any other 

annlicafjon/nefjtjon in the subicef. matter in rcQa.rd to which this 

annlicaticm is made nor is nendinQ befhrc any Court of law or 

any other authority or any other bench of' the Hon 'hic Tribunal. 

X. RPJI:1soIJcHt FOR 

The impugned order dMcd 16-9-2005 issued by the Deputy 

Accountant flcnerai (A&E) Ma.ninnr. Imnha.l be set aside as the 

'-'- I  

660 

4qx 
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same are nct stistainahc in the eye cf law and the Rcsncmdcnts 

nartieiiiarlv the Rcsncindents Nc. 2. & 3 he directed to reinstate 

the annlicant to her nc'st of Acccnnt.ant of the office of the. 

Accountant General .(A&t thrthwith with all the ccrnse4ullcntial 

hen ctits. 

IN1'IRM (JRI)ER I F  ANY PRAY II) lOR: 

Stay/Suspcnd the impu8ncd order 1 (i-9-2005 issued by the 

I )cnutv Accountant Gcnci'al (Admn). Maninur, lmnhai and/or the 

Rcsnondcnts be dircctcd to rcitis4ate the annlicant to her nosli of 

Accountant immediately. 

PARl'I(1iI1ARS OF IPO. 

No. of IP() -_ 	 ô 

Name of the issuing tinst. office :- (P.O. iñphat 

l)atc of issuance of Postal cirdcr - C . - 

Post Office at which payable - Guwahati 

LISTOF ENCIA)SIJRP.S : - 

As ncr Inde,. 

t' i'rria Slngfl 
iaissIoner (Judicj*L) 
Mthpur. 

I~z 
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'E R I VA CAl' IIJN 

I, I hiniaiam GanQtc 	ed about 39ycars, W/() 'l'honkhosei 

Ha.okip, rcsident of M. Munpi Village, P.O. Sugnn, P.S. and District 

Chandcl, at. present Ai.R., Staff Quarter Typc-111121, P.O. & P.S. 

1 atmThd and District. Imnhai Wcst. Manitmr do hereby vent' that the 

contents of nara.Qranh Nos. tt7. '... . arc true to my knowlcdQc and 

nararanhs No. \ \ . are believed to be tnic on Icai noints and 

that I have not snnnrcsscd any matcniai facts. 

Placc:-  

I)ate - 

w 
Signature 

Ctt 	ffhe1 !efoyc , 

•e c(nrt premises hv the dee1firflntW 

it 	 sics 	. 

Ir, 	 tbe cin- 

k''fl (fl their.lician re.d OVCt 

t( him. 

r 
.4- 

H. tc•'irna SIr;) '  
... Lomrn1ssZOuQ (JUA 

I  a, 
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A F Fit) A V I T 

I. I hiniaia.m (iante. aQcd about 39 vea.rs. W1() 1'hcmgkhnsci 

Hankip, resident of M Munpi Village;  P.O. Sugnu, P.S. and District. 

Chandel. at nrescnt AI.R.. Sthff fluartcr Type..11I/21. Pfl & P.S. 

I aüphcl and I )istrict hnphai \Wcst;  Manipm' do hcrcby solemnly 

flitm and state as under :- 
of 

I am the annlicant in the accollinarivillp OriQinai 

Annlicaticm and as such am well aecma.intcd with the thets of the case. 

2. 	•l•ha.t, the said Original Application has been drafted by my 

counsel imdcr my instruction and on my hchalf 

3 .That. the annexuics annexed to the accomnanving Original 

Anniication are the true conics of the oriinais thereof. 

V F, RiFIC AT ION 

Verified at Imnhal on.this the 	j 	August 2007 that the 

contents of the above affidavit and the accnnpa.nying Origina.1 

Application at para Nos. 1 - 4 are truc to the best ot my knnwlcdgc 

and the rest of cnntcnt.s of the accompanying Original Applicaticm are 

believed to he true and correct by me and that nothing matcriui has 

been concealed thereof 	 41  
IWPONENI'/APPI ,ICANI' 

identified by :- 

Advocate. 

— - 	-_ -- 
.fflmied before ee ___...... at 	 ... 

In te cnirt rrelmisev hv the d&art who 

3i identifled  

drct er 	i.'dertfld the cvR 

trtlf rntheir beint re 	ey 

tr - - --.-..-- ---- 
irn 

Ls1Qfl 	Juzjfl 
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4 	 ANNPXIJRI-A/1 

OFFICE OF TH ; ACCO(JN'IANI (lEN ERAI. (A&E) 
MANIPUR, IMPHAL. 

Fstt (A&E VOider No. 167 
iiatea i--ioi. 

The t011flwiflQ candidates arc 	annomtcd 	as 1'cmnnrarv 
CiericiTypisi ihrough StaiT Seieciion Commission, Gouhaii, under 
Es'thhlishmcnt Order No. mentioned against. the Candidates in the Scale 

r 	 1% n 	n .,s a/S . I - /5 V n a 	I /5 /5 	 i .1 - I . oi pay ot i.s. 	u-zu-i i.u--z.-i .)Uu w.e.i. me uateo noteu against 
cacti. 

Si. No. Name of the candidates 
	

hate Ot.IoininQ Ofti cc Order 

	

T 	15 fl 

NO. uate. 
FslifA&E)/2-39/ 

In a np ..p.n S recruit, 84_53 1304  

datcd 7-9-99. 
( 

£ /5 flS Ia isp. rstI-;t)tz-.:,Y 
rccnitJ4-9!1 310 
did. 8/9/89 
Estt2/ 
recruitu'+-oi 
I 2-9-X9. 

Ni nQth am Chanchan 	-9_X9( FN) 
Singh 

I' 	 Lhingjaiarn Gangie 	p. p. tsts Ft-tt t 

3. 	Ncmkhochon k'honsai I 2-949(FN) 

Sd!- 
Sr. Accounts Officer (Admn) 

Memo No. Estt(A&E)/2-39/4-X:5/rccnijfJ I 3S-6 I 	I )ted 1 3-9-9 
Copy to :- 

 PAA).(,ncal) 
 iiiiiuroup 

.J. 
D,s....na.. 
A 	k .)%J.I 	JLL'.I I1iiA. 

A. Pcrsonal tile. 

Sd/-  
Sr. Accounts Offleer (Admn) 

LOi1or (Jut 



ANN IXLJRI'.-A/2 

(M}'ICE OF IHF 
SR. DY. ACC(MJNI'AN'F (WNIRAI. (A & 1), 

trattynim ysnSyyaT 
IVJJtIN ir ''r, uviri liii,. 

tstt. (A&1iOrdcr Nc 123 
4 V 	• 	I 	.4 	i ,-tti ,'. 	 i 	 a,StS m vaLea, impnai, tue io eptemoer, zuw'. 

WHH'EAS a discinlinaty nmcceclinQ against Smt. I .hin7.31a.ni  
Gangte, Accountant of the Office of the Sr. Deputy Accountant General 
IA P.. L\ 	 i..5.J,,.i :... 

L.) At 4ULJJI4L Lulp*au.I to JILIkjJI..A3. 

NOW, therctcwc the l)cniilv Aeccmnthnt (+encral (A&E). 
Manipur, Imphal in exercise of the powers conferred by sub-rule (1) of 

( 	+i,,. 	 .' A%.UA. I 'SI %jj I4V 	.. II 1.1 4I 	I V Lt LI1 V AC%S) 	IUOiJ.I IU.tJlA, S..JAI II "1 4U.& 

Appcal) Rules;. 1 96;. hereby places the said Smt. I hiflg7.a1a.rn Gangte 
t.CCOUflLant unuer suspension Will imifleuiate Cued. 

It is further ordered that dining the ncriod that this order shall 
remain in force the headquarters of Lhingzaiam Gangte, Accountant 
should he lmnhal and the said Smt. I JlinQzalam UanQtc. Accountant 
shall not leave the headquarters without obtaining the previous 
}1U1I1'JU 

+t. 
tjj %.IL 	41J.I 

d/- 
, Deputy Accountant 'Jenerai (j.&.E) 

rul 
AVA(41IIU.L, .LA.LapIHu 

Memo No. Estt. (A&E)/Disp-ActlCon-HP/2005-06/2249 Dated. 16-09-05 

Copy to:- 
1. 	Lhingzaia.m Gangi; Attouiii.aiii, Oflice of i.heSr. 

t)AG (A&F). Ma.nipiir. Iniphal. 

ATTES'i'gij 
TRUE COPY 

(P~-  
D 

J ud1c&) 
Manipur. 
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• 	 ANNEXtJRI-A/3 
I .P 

The Dv. Accountant. (icncral (A&E) ;  
O/o the Sr. Dy. Accountant General (A&E), 
i......i..,i 
L&1I})11(41, AV&*iApuI.. 

Siihicct 	In the mattcr of rciiicst to review my 
suspension order Esti. (A&,E) No. 123 
da.tcd 16-09-2005 and rein stM.c mc aQainst 
my lien post without issuing charge sheet 
thcrccif. 

Sir. 
With due respect and humble submission I am to stale the 

following tets hcfr%rc you tir th.vcmr of kind pcnisal and necessaly 
orders. 

t'hat I joined scrvicc as Cu' w.c.f. 09-09-1999 and comnlctcd 
more than 16 years of service as on the date of my suspension i.e. 16- 

'sv 	.... 	.t.:. 	i ..., 	-. 
V.1 	'/SJ.d 	 1.1*10 	£*J%4 1 1.)%4 li.) 	1M*111 (411.3 %*i.)i1W 	I**y 'JiL1'1C4A 

ditties to the satisfaction of my siipencw nthcers 

However, to my letter shock and dismay I was susnended 1mm 
service vide EsU(A&E)No. 123, dated 16-09-2005 without giving me a 
chance to defence myself t* reasons(s) to mc. 

That. consccnicnt on my siisncnsion I sued to ncmdcr OVCt the 
nature of works I have done in different section and I am fully 
confident not to have committed a.nvthinQ contrary to rules and norms 
andas such my suspension from service is not deemed to be reasonable 
and iustifiahle. 

it is thcrctwc, requested that my suspension order be reviewed 
favourably and re-instate me against my lien post at an early date 
nlcasc. 

For which act of kindness I shall ever Qratctll to von. 

Dated: Imnhai. 
ml 09 1 11   Dec. a is is inc 	 u zuu.. 

Yours faithfully. 	- 
1 I I 

(LHINGJALAM (iAN(I'l:) 

Acouii iaii(. 

ATTESTED 
TRUAC,OPY 

Sngn 
ADATE O&th 	mifisioner Uudlciat) 

Matiiour. 



ANN IXIJRE-A/4 
P... iv 

The Accountant General (A&F) 
Ivianipur. 

Sub — evocaticm of Snsncnsicm Ordcrs and re-instafmcnt in 
Service-Prayer ihereoi 

• 	Sir, 
- 	7 1 	.1 	I 	 . 	 . 	 I' 	 . 	e' 	I 	 -t 7 j. nave me nonour to invite a reierence to 'jruers INO. tsu. 

(A&t'VOrdcr No. 123 I )ated .1 6.9.2005 nndcr which I have hCefl placed 
under suspension in contemplation oi a disciplinary proceedings 

i&*%.. 	)%JJ.)L1I, IiL.. * 4.31JJI L.JL 0 1131JAI (4113 £.IL*(4IU ¼1A1 

the same condition tifl date. 

.I'ha.t. Sir, the case has hccn kcnt ncndinQ thy more than one year 
even though I have been granted % of my pay as Subsistence 
Allowance since 4/06. As -a: rcsult of which ;  my family condition is 
extremely deteriorated and we are about to starve. Further, the study 
car-vies of my children are naralwinQ. 

In the ccmfcxtof thc above condition, I earnestly rctiest to your 
nonour 10 tunuiy LOOK IfltO mis matter and constuer ior revocation and i 
may kindly he re-in stated in scrVicc on snecial consideration. 

For the act of your kindness. I shall he remain ever thankful and 
grateftd to you. 

I )atcd/I m nhal 
.1 	..TIcI 	if 	 I 	dtd% me z iviaren, zuui 

Yours tithtiiI1y, 

Copyto: 
 - 

 
 • 1 

I lie rresiueiit. 
Civil A ccoiints Association 

rm 	,-' ., 	Sr. n 	s .. , . a -r, s JL1lCe 01 LflC 	uy. t.u.iwrj 
Maniniii Imnhai. 

ATTESTED 
TRUE COPY 

ADVOCATE 



ANNEXIJRE-A/5 

OFFICE OF THE ACC(MJN1AN] GENERAl. (AW: MANLFLJR 
Y VT%T T S V 79500 1   I nvlrrltlL;  

Of tiec order No. 40 
Dtd. 05.062006. 

The tollowinQ otticials are restricted to enter othcenrcmiscs 
u 	 me wnout speciuc written permission irom neau oi. •ouice with 

immcdiatc c#ct. 

Si. No. 	Name and dcsinaticm Effect date 

 ChunQklmlun k'ulci. R.K. 1 	05.2005 
Z. N. iirpen ivieuei, 	' i zo.uo.zuu3 
3. K. Moc1humanol SinQh. Sr. Acett I 7.OX.2005 
LI.. . 	y 	yr 	I 	* 	- 	I 	. ...  

iNg. Kosning lVIOyt)fl, itCCLL. 1D.UY.ZUUJ 
5. I bin Q7alam -( antc Aeett. 1 	.09.2005 
- o. r... 	n 	. 	• 	I 	£ 	. . 

Sh. Kanlit Singh, i-ccu. . - a a a a a 

7 L.S.R amyo 'u?' I ( .09.2005 
s. 

.. 
K. i-iaoiup, Sr. ii..ccu. 

9 K. Henitnin. I 	.09.20(5 
IV. V. INUflIflUK, i%CCLL. IO.UI.ZUIJO 
II . 'I'h. Kapiba Or. I). 30.09.2004. 

Authoritv.. I)AG(A&K)'s order dtd. 02.06.2006 at P/i N of File No. 
tSLL. &x1y/uspensionJzuu.)-Vo. 

Sd!- 
Sr. Accounts Officer, 

(Adtn) 

Memo No. Wclth.rc/Pcrmissi cm/A( ( Au)/2005_06 I )a.ted. 05.06.2006. .2006. 
Copy to :- 

I . 	The Commandant 
CRPF, AG post, Babupara. 

All the watcher concerned. 
I, I 

( 1'. Shantikiimar SinQh ) 
Welfare Assistant. 

ATTESTED 

M3DIPU*. 
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BEFORE 'lifE CENTRAL ADMINISTRATiVE TRIBUNAL 
- 	 KA11R4JP AT GUWARATI 

O.A.No. 216 of 2007 

1.0 

Smt. Lhingjalam Gangte 
Applicant 

Versus 
Union of India & Ors: 

Respondents. 

The written statement filed on behalf of the 
respondents above named. 

WRITTEN STATEMENT OF ThE RESPONDENTS 

That the deponent had gone through the original application and 
understand the meaning thereof. The statements which are not specifically admitted, 
are deemed to be denied. 

That with regard to the statement made in paragraph 1, the respondents beg 
to state that to hold an inquiry against Smt. Lhingjalam (iangte, Acctt. under Rules 

14 of the CCS(CCA) Rules, 1965 a charge sheet had since been framed and issued to 
the applicant vide this office Memorandum No. Estt (A&E)IDPILGI2007-08/562 dated 7 

Sptember ,2007 (Copy enclosed asAnnexure-X11). 

That with regard, to the statements made in paragraphs 2 and 3, the 
respondents beg to state that those are within the specific knowledge of the applicant 
and the respondents beg to offer no comment. 

That with regard to the statements made in paragraphs 4.1 to 4.3 the 
respondents have no comment to offer 

1 
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.5. 	. That with regard to. the statement made in paragraph 4.4, the respondents 
beg to state that an investigation team was formed vide this office Estt(A&E)IOrder 
No.44 dated 31 May 2005 to in'Iiestigate the alleged fraudulent drawal of higher 
pensionery benefits by .  . Head Masters/Head Pandits of Primary/Lower Primary 
Schools under the Govt. of Manipur based on irregular drdersisstied by various 
Directors of Education(S) and Zonal Education Officers and for submission of a 
preliminary report (Copy enclosed as Annexare-X12). In case of refixation of 

pensions involving higher pay with retmspective effect, concurrence of the Finance 
Department, Government of Manipur was needed 'under Rule 267 of the General 
Financial Rules, 2005 (Rule 42 A of GFR 1963). However, the 
Sr.Accouiitants/Accountants and Shri Y. Manaobi Singh the then Sr.AO(Pension 

- . Revision) in collusion with each other ignored the said - provision and allowed 
pension revision of 1458 Head Pandits/Head Masters of Lower Primary/Primary 
Schools, based on higher pay with retrospacti'e-effect. At the very outset, the 
investigation .teari investigated more than 200 such cases of Head  Pandits/Head 

• Masters of Lower Primary/Primary Schools out of the 294 cases intimated by the 
Secretariat Education Department (School Section) vide their letter NO. 1/l/05-
SE(S) dated 7 April 2005. The above mentioned 200 cases were revised by the 
applicant and other staff of this office,, in collusion with Shri Y. Manaobi Sinh, 
Sr.AO (Pension Revision) who was lookingafier the work of pansion revision with 
effect from 12. August 1999. it may also be mentioned that the concerned Sr.AO 
(Pension Revision) himself pointed out various irregularities in granting of higher 
scales to the Head Pandits and requested for immediate action to remove mc above 

• irregularities to the Commissioner of Education(S), Government of Manipur, with a 
copy endorsed to the Director of Edüçation(S) fbr information and necessary action 
vide his letter No.Penf ROP-90/90-9 1/713-14 dated 21 November 2003. However, the 
same Sr.AO (Pension Revision) in collusion with the applicant and other staff of the 
office continued .to approve and authorize thesaid irregular pension.revision cases of 
Head Pandi&1{ead Masters affer he had pointed out the irregularities to the 
Government, without having any clarification from the Govt. and obtaining 
necessary orders from his higher authority in this respect. 

.9 
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That, the said Smt. Lhingjalam Gangte while functioning as Accountant, in 
Pension Section for theperiod from 28-01-02 to 05-04-04 in the office of the Sr 
DAG (A&E),.Manipur, was allotted the works of Dispatch and issue of Treasury 
.Accobnts,pension cases of. 7 MR 8 MR and 13 IRB. However; she processed the 
Pension Revision cases of Head Pandits,1ad Masters of schools of ZEO-
Karigpokpi, Chandel without receiving, any offlce orders/authority to do so in - 
addition to her allotted duties As for instance, the applicant processed the pension 

- revision case Of Head Pandit/Head Master holding PPO/SM1577 1 (Copy enclosed as 
AnnexureX13). 	. 

That,' the said Srnt. Lhingjalam Gangte, Accountant thereby failed to 
discharge her duties, properly by conducting herself repeatedly to the acts 
inconsistent to her official duties with deliberate breach of office order and 

'committinunauthorized interferencesio the officially allotted duties of other stafl 

That, the said Smt. Lhingjalam Gangte, while functIoning as Accountant in 
Pension Section during the aforesaid period, processed pension revision cases of 
Head' Pandits/Head Masters of Lower Primary/Primary Schbols, by opening "Part 
files" containing the only documents.received by that time and no effort was made to 

link with the "original Pension files" of the cOncerned pensioners. No offlóe order or 

written instruction from her superior officer(s) was obtained for such opening of 
"Part files".  

The said Smt. Lhingjalam Gangte ,Accountant thereby failed to discharge 
her duties properly by conducting herself to 'gross negligence in the discharge of her 
official duties. 

- That, the said Simt. Lhingjalam Gangte while functioning as Accountant in 
Pension Section during the said period received many pensioners pension authority 
copies in bulk withut any offlcial authorization..The pensioner's pensiOn authority 
copy would be dipatched to the concerned and individual pensioner by post in the 
absence of any official authorization to receive it by authorized person; . 
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As an instance, she received in bulk 6 pensioners' copies on 06-01-2004 
wIthout any official authorization to do so (Copy of the receipt is enclosed as 
Anne.xure X'4). 

The said Smt. Li4a1am Gagt.e, Accountant thereby failed' to discharge her 
duties properly & honestly with conduct of wholly unbecoming a Government servant 

The said applicant Smt. Lhingjalam.Gangte, Accountant while working in 
Pension Section during the said period ,without official authorization, processed 
many pension revision cases of Head Pandit/Head Masters of Lower-Primary/Primary 

Schools on the basis of manTy letters, Service Books which were neither received 
officially nor diarised in the Sectional diary Registers in violation of office order of 
the Sr. Dy. Accountant General '(A&E)v1anipur Order No.3 dated 12-07-1993. For 
instance, the said Smt. Lhingjalam Gangte, Accountant processed the pension revision 
of the pensioner, holding PPO No.SM112903 on the basis of Z.E.O.(Chandel) letter 
No.2125/97(CDL)/ Dated 7-12-2003, under which the Service Book and LPC of the 
pensioner was enclosed. The said letter dated 7-12-2003 was neither officially 
received nor diarised in violation of the offlce -order No.3 dated 12-07-93. She put up 
the said pension revisionreport under PPONo.SM/12903, SM/5771, SM17478, etc. to 
the Sr. A.O of Pension Revision without dated signature. However, the.concerned Sr. 
A.O. authorized the pension revision of PPO No. SM112903 on 10-2-2004 without 
giving his signature to the said pension report submitted by, her. 

The said Smt. Lhingjalam Gangte, Accountant, thereby ,  committed gross 
irregularities and exhibited gross negligence in the discharge of her officialduties. 

	

'In view of the facts stated above, the appticanthà-d 	gEos 
irrgularities in thQprocessiflg ofj)ension revisions of the Head Pandit/Head Masters 
of the Lower Primary/Primary Schools as pointed out by the said investigation teain,.a 
disciplinary proceeding was contemplated to be initiated against the applicant and 
hence she was placed under suspension b)'this office order dated 16 September 2005. 

The matter was also examined by the Enquiry Comnittee of the Manipur 
Legislative Assembly. The report of the Committee was presented to the House on 18 

5'- 
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July 2005. The report pointed out that the total amount drawn On pension, gratuity and 
commutation after revision of pensiOn beng around 12.66 crores. (Copy of the said 
Repoi is enclosed herewith as Annewe-X/5). 

	

• 6. 	That with regard to the statement made in pargraph 4.5 of the application, 
the respondents beg to statethat a thorough investigation by the team led by Shri Ch. 
Joykumar Singh, Sr.AO was going on to measure quantum of the gross irregularities 
omrnitted by the applicant while shç was serving in Pension Section during the 

period from 28Ol-2002 to 5 April 2004. Since the applicant was posted to Pension 
Section fbr almost two years, the mvestigation could not be completed within a limited 
time to the satisfaction of the investigating team. Henàe, her representation dated 09-
12-2005 could not be reviewed at that stage. 

	

7. 	That with regard to the statement made inparagraph 4.6 of the instant 
application, the respondents beg to reiterate that the representation submitted by the 
applicant on 2 Ma -ch 2007 could not be •éonsidèred as the gravity of the irregulaiities 
committed by the said applicant could not be measured meaningfiully at that time 
although it hadbeen established that the applicant had done gross irregulari ies in the 
processing of pension revision cases. Now a charge sheet has been framed against the - 
applicant for committing various irregularities in her official worksas well as lack of 
integrity as a Government employee. •. 

That with regard to the statement made in paragraph 43 of the application, 
the respondents beg to state that since a prima facie case is made out against the 
applicant as per the said preliminary report and departmental proceedings are likely I 

	

to 	result in imposition Of penalty, the entrance of the said applicant to the office had 	- 
been restricted so as to prevent her from influencing the investigations of the said 
pension irregularities committed by the applicant. 	 - 

That with regard to the statement made in paragraph 5.1 Of the instant 
original application, the respondents beg to state that as stated in paragraph 7 and 8 
of this adavit, framing of charges could not be. done against the applicant without 
coisidering and meaiting the gravity of the irregularities committed by the 
applicant. Now a charge sheet has been framed and issued to the applicant and the 
enquiry would be completed as expeditiously as possible. 

, 
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• 	10. 	That with regard to the statement made in paragraph 5.2 of the application, 
the respondents beg to state and reiterate the statements madein paragraphs 5, 6 and -. 
7 above and  to state further that the applicant had committed gross irregularities and 
showed lack of integrity in the..processing of pension revision cases. Her processing 

- of these cases was violative of rules and regulations and accordingly she cannot 
escape responsibility by shifting the onus to a superior authority. .Hence, her 
statement is unfounded and may be rejected. • 

11. 	That with regard to the statement made in paragraph 5.3 of the instant 
application, the respondents beg to state that.thesaid Sr. Accounts Officer had been, 
in themeantime, transferred to Accountant General (A&E), Meghalayavide .Admn-I 
Order No.39 dated 13th  May 2005 of the office of the Accountant General(A&E), 
Assam. Subsequenily, he was transferred to RTJ, Shillong on deputation by 

V 	 Accountant General (A&E), Meghalaya. Accordingly, this office wrote to the 
- concerned Accountant General to serve a memorandum to him based on the 

V 

preliminary enquiry report. In the meantime, the case was referred to CBI vide this 
office letter .No.DAG/CeII/Mjsc12005..66/1 11 dated 25th  May 2006 f 
investigatiàn in view of the gravity of the case and hence departmental piceedings 
were stopj,ed for sometime. The CBI declined to accept this case due to paucity of 
time vide their letter No.11 71/30ICOMP/SLCINERJ2005 dated 71h  June 2006. The 
cadre controlling authority of the said Sr. Accounts Officer has now been vested with 
Accountant General, Manipur vide Accountant General (A&E), Assam D.O. letter 
No.AG/Sep/&'B'/2006jated 28th July 2006. Accordingly, a memorandum has been 
issued to the said Sr. AO by this office vide Es A&E)/Disp.ActJCon41p/2OO5. V.. 

06/515 dated 20th  August 2007. The reply dated 2-08-07 of the said Sr. Acàounts Officer 
was not found ..satisfctory and therefore a chazBe sheet had since been issued $rde this office 
Memorandum No,Estt(A&E)/PFJYMJSrA0/2007..08 dated 31-08-07. Further, the 
Principal Directot, R.T.I, Shillong has been requested to relieve him and join the 
office of the Sr.DAG(A&E), Manipur for facilitating departmental proceedings. 

Further, as per findings in the preliminary report of this office, the gravity 
of the irregularities committed by the concerned employees have been discussed and 
measured initially by this office. The official who received pensioners' copies of 
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pension payment authorities in bulk without any authority to do so apart from other 
irregularities were suspended as their offence was grave. Eight other officials were 
also involved in committing various irregularities. However, they had not received 
pensioners' copies of pension payment authorities in bulk. Therefore, those officials 
were not suspended but were transferred to less sensitive sections and memorandums 
were issued of those officials also. Their replies were not found satisfactoiy and 
therefore charge sheets were issued to these officials also. Thus, this office is 
committed to take disciplinary action against all the officials involved and will not 
show any leniency towards any one. 

-.7- 

That  with regard to the statement made in paragtaph 54 of the original 
application, the respondents beg to state that as stated at paragraphs 6 and 7 above, a 
charge sheet against the applicant could not be framed without thorough 
investigation with proper documentation. Now a charge has been framed and issued 
tothe applicant. 

That with regard to the statement made in paragraph 5.5 of the original 
application, the respondents beg to state that as stated at paragraph 12 above, a 
charge sheet has been framedfor gross irregularities committed by her with conduct 

wholly unbecoming of a Govt. Servant and inconsistent to her official duties etc. 
under the CCS(Conduct) Rules,1964. Hence, the allegation of the applicant of being 
scapegoat as per her statement may be rejected. 

That with regard to the statement made in paragraph 5.6 of the instant 
application, the respondents beg to state that the applicant had committed gross 
irregularities with conduct unbecoming of a goverrmient servant in the process of 
many pension revision cases of Head Pandits/}Iead Masters of Lower 
Primary/Primary Schools and accordingly, a charged sheet has been framed and 
served to her. The respondents further beg to state that the grounds set forth in the 
original application are neither tenable in law nor on facis and are not good grounds 
for which the application is liable to be dismissed. 

That with regard to the statements made in paragraphs 6 and 7 of the 
instant application, the respondents beg to offer no comment. 

M  ki 
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That with regard to the statements made in paragraphs 8 and 9 of the 
instant application, the respondents beg to state that the applicant has committed 
gross irregularities with conduct wholly unbecoming of. a Govt. servant in the 
pension revision cases of Head PanditfHeãd Masters of Lover Primaryirimary 
Schools, an6 a charge sheet has been framed against the applicant. Hence, her prayer 
could not be sustaiiiedand may be rejected for thó endOf justice. 

That the respondents beg to submit that in view of the submissions above, 
the Original Application is without merit and is liableto be dismissed, 

Siiature of the deponent 

Deputy ACCounfanI GeeriI (A & E) 
.(i.) cr crkq 

(ixc .J ib: Sr. Dy. ACcuuntat Ocncra.f 

'"Qa4I 

VERJFICA1ION 

1 Viswanath Singh Jadon, Dy. Accountant .General(A&E), Manipur do 
hereby verify that the contents of the above paragraphs ... to JI are true 
to the infonnation based on records which I believe to be true and those of the 
annexures are true copies of the original and I believe thesame to be true. . J..s.c2vv'e  

64c+u J 

M  :W,  IMI-1k, 
Dated/ •iinphal 
The 

Signature of th deponent 

Deputy Accountant Gener (A A B) 
trctt 

Sr Dy. Acc.UOtaUt Geuct'.I 

tptiaL 



4 1 

w 

OFFICE OFI' lIES R.l)\ .ACCOLJN1ANT (ENERAL(A&E) 
iAIlPUR IMPHAL 

------------ 

No. EsitA&E)/DP/LG/2OO7-O8.!ç6 	 Dated, ..7.. 

MFMORANDUM 

The undersigned proposes to hold an inquiry against Smt. Lhinga1ain 

(Jangte. Accountant (now under suspension) under Rule 14 of the Central Civil 

Servjces(Classification. Control and Appeal) Rules,1965. The substance of the 

imputations of misconduct or misbehaviour in respect of which the inquiry is 

proposed to be held is sei out in the enclosed statement of articles of charge 

(Annexure-I). A statement of the imputations of misconduct or misbehaviour in 

support of each article of c.harc is enclosed (Annexure-LI). A list of documents by 

which. and a list ol \\ itness  hY wli rn, the articles of charge are proposed to he 

sustained are also enclosed (Annexures .11.1. and lv). 

S•'t. Lhingjalam (langle. Accountant is directed to submit within 10 days 

of the receipt of this Memorandum a written statement of her defence and also to 

state whether she desires to he heard in person. 

She is informed that an inquiry will be held only in respect of those 

articles of charge as are not admitted. She should, therefore, specifically admit or 

deny each article of charge. 

Smt. Lhinjalam (3angte, Accountant is further informed that if she does 

not submit his written statement ol' defence on or before the date specified in para 2 

above, or does not appear in person before the inquiring authority or otherwise fails 

or refuses to comply with the provisions of Rule 14 of the C.C.S.(C.C. A.) 

Rules.1965 or the orders/directions issued in pursuance of the said rule, the 

inquiring authority may hold the inquiry against her cx parte. 

al
lp--41-+ 

0 
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5. MentiOn of Smt. Lhinalam Gane, 
Accountant is invited to Rule 20 of 

the 
Ccnal Civil Sc7iCCs(C0nd) RuICS,1964, under which no Government 

se.aflt shall bng or attempt 
to biing any political or outside influence to bear upon 

ny superiof authority to flidher her interest in respect of maflers pedahing to her 

5ci cc. under thc GovcflUud1 If any rcprcsCfltahbohl is received on her behalf from 
proceed it will be 

another persOn in respect of any mater dealt with in these  

prsumed that Smi. 
Llna1a1l Gane, Accountant is aware of such a 

rcpreSCtati h1 and that it has been madc at her jp 

1l 	
anCC and action will be taken 

ndu) RuleS,1964 
agaifl her for vio1ati01 of Rule 20 of the c.c.s.(co  

6. 'T'he receipt of the Memorandum may he acknowledged.  

' *4~ (V 
(VS. Jadon) 

Dy.i4CC0iu11t Genera(A& E) 

0 1(1 

To 
Smt Lbngj1t'1fl Gangte, Accountant  

AiR 
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Stalement ofimpation 01 tiun. Ct Of fluShe 1\'iolIr ifl SUp1)Ort of the articics.charge 
t:imed against Smi.. Lhinc:ilam Gancte. Accountant nd suspension o JF t N6 bffiebftl 
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't Ithe 	là 	0db42 44t u1C. 1Eice'i. 
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(A&E)\1an1pUI\'Srnt Lhi ahm'. Clangle while, functioning as.AccoUnt,a 
• 	Section was allotted the morks of pension 16 1 the omces of 7 MR.,8IMRIRBD 

• issue of lreasu' Accounis. That, the id Sint. I liingtI:m Gangte diiiñhsai 
\\llilc  functioning as Accountant in Pension Section, without abtiicialau 
processed m'a1lv cases 'of pension revision of I lead PandiUIidMâstrI • 	 • 	 • 	•- 	s- 

. Pi'iinar/Primry Schools which were not allottcd'to her as per allocaiioñ'ofdutiès 
for inththf said S mtt Lhin alarnGagt& 	ountant clqriitg t1 	d.pri 

4 	 . 	 TI 

. •. .l, LI 1W ------ 

	

O (Ch'ande) duri ian2QO4ii,wh1c\V1S &itsid heu alloCation ot, dutie 	ne 
• 	 • 	4-. . 	•' 	 .. • 	 t..- 	t. 

also processed the pension revision of thepcnsioner holding PI'O Io;S4I7478 hclongingtO 4  
4 	• 	 I 	 4 	 • 	 J -I 

	

Z.E.O.(Kangpkji) during Jan 2004 ithout any autlioi' t'' and in gisS S'iblatioh of th dutie 	.4' 

given to her as pcI' the aIloe.1ioti ot duties register. 	 - 	.1 ' 

]'ht. the said Sail, l,hit 	'tm (;in'tc. .etLU1t ilicieby failed to discharge her 

duties properly b' eondu'tt:: her:.i epe:ticdly k 1 ':e I. !IeOnsistcflt to her olhcial dntte 
deliberate breach of (II'lice oder and CO I1IIM 	unauthoi'ti.cd, Ilterf'-, 1 - 01 ices to .the 

ofikially allotted dutiLs OL othLl St ill nid ihc a.. 1)\ 	Ii violated Rule 3(1 )(u) ol the 
r  

• 	-: 	tThat,,flie saicI,'nit. 	ingja1am Gang(c, AccountantwhlIe wor 	g in• ensi 	Section'i" .''.• 
• 	..............-s 	. • 	. 	s. 	. . 	. 	- 	.. 	. t* 'r* '4'- 	r: ,: ;L ;; - 	-, 

duimgheaid penod , \\ltllout  oiIi il authouzation processLd many, pension rLv4slon cases 

- : of I 	Pad,I Td Mastet s of Lo\\ i Pin  oat Pt ii'a y 	hooi hhd shcsubnu1cthC ud 

• 	' 	cases direct'to the cncerued Senior Aecount oI'hicr of' Pension kevisioi and u 	tori.cdly g..' 

b\ psid the conculLd Asstt AL un1s UI iiLt \\ Ii ) \' 	lILt OC\t 	J 	 119174 

• 	otlicer. Asf6finstzicc, she proessed Ihe ivision eases ol' the' pei& 	h1ain 	p0 

SM(577l4J7478th'd "subrnitt d. tt4 	esdirect 	 tIOffie of
'Alp 

k 	 . tal 

. 	
aso not reoordèd in'the concernea casei.by, the 4aid . 	•' 	' 	Jibj 	' 	4b t 

: 	'Uh said Smt. Lliitigjiluiii Guiigte .,\ecounlant tlt:ey 1iilcd'to dichare her duties ptoerly 
'by conducting h(:Nel F 10 lsi(' ol ]tLc!"lity :1:Vi •. hordtnation to superiOr- uthcers in th 

' 	dischargc'f her oiticiai d ..tL •od '.i'lateU Ut? ' 	i) UI hc C.C.S:(Conduct) Rules, 

- 	 . 

4" '4 	 .-•.', 
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w 



- 	t 

- 

' Article I 
i 	 .. 

112 

4 r 	That, th 'ud Smt I unj ii m (iangte Accountant vhi1c work 
during the said perod, v ithout ol licial authorization, processed IT 

.4revision of Ilead Pundit/I lead Musters of Lower 1riniary/Priniary Sc! 
Files" containing the only documents rcceied by that time find. no,c 

ii ik ,'riuiflfll P1 	jnflt' cnIiininother..imnOrtantdOcWT1 

kj duties ndvi61atcd Rule 3(1)(ii) oithe C.C.S.((,onduct) Rules; 1964.  

k 	 - H 
Artieic-IV  

I hat. the said Sint. I .liin;:iIam (iuflte \\'Illle I uictioiiing as Accountant lfl Pcnsioi . 

Section durifig the Said piid ueceived n1aliy jCflSiOIiCl S pension authorit>.copiCs' ifl. hulk 
— 	. 	- 	 . 	. 	 . 	 - 	,, , 	

, 	.' 	•vi 

	

v itliout anyofIiva1 iuthouz.iuon 	the , pnsionc1'" pLi'LSIOfl au(hO 	 bq 
dispatched t the concerned and individual pensioi 

' 

i autlioriatioflto receive it by authottzedpeison As au instan .,ce 1 shereeiy9rn bulk 
pensioner&'cOpICs on 06-01-2004 vuihout any official authorization to do 

•'4 	 f 	' 	 • 	 . 	 -?' 	; 

.s ,'4 	'(- 	, 	j.' 	.. 	.' 	 . 	,-4r• 	4t4I1' 
•:The said Snit. 'Liwzulam (Ium.tic, Accounlanu 

piopuI f&. ho ct1'\itIi Londti t ot w holly unbccoming a 	 hence sh 

Is Lhdrgcd undci Ruk 	i& s 3(1)( 	uui) of ih CCS(ColduLt) IeS, 1964 	iiI* 4 

Ordc' No.3 'dated 12-07-1 O3. I'o i:;ial1ce the said iii1. Lhingjaluni Gangte, A&oui;tant' 
pIOCCSSCd the j)Ci1SiOfl I'C\ i'.ri s': '  ' c 	Island' LnIdii INN) 	o.SM/1 2903 on th basis ut 

1ctir 	" 	I) 	-I 	.' u$, uuidc Winch the Service Ilool: 

and LPC ol' the peuis'aIeI 	'io.c.!. I he 	't 	..n d 7•-i 2-2003 was neither oIIic a1i 
iccived nor diarised in i:.toa of the t'!'flcc oidei ,o 3 dated 12-07-93.Shep1It up the said 
pension revision report uidr I'I() No.Sl/ I 	ti3 ,S? I 3/71 ,\1/77 ', etc. to the Sr.A.0 Ot., 
Pension Revision without dated siiiatut c. Io\\c\'er . the concerned. Sr A:o 	th6zed té- 
pcImIoncv1s1ofl ofPPO No SM112903 on 10-2-2004 ,thout giving his sigñatu t1i sa&d Z. lit 

puistourportsubrnuttcdby hLr 	 " 
. 	

1 4 

Thc 'said Suit. I hinujaianl Ci:uigt. Accountant. iiereby counmitte(I'grOSS irreuth iti& 
and exhibited gro..s nevIi!ei1c_ '' the discbare of ni c'tieial duties and vioIatedRt3( 	- 

. 
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ANNEX U RE-ill 
\k\ 

List of dcc 1nuents by \vhlch the articles of charge framed against Smt, Lhalant 
Manipur, liuphal ol' the office ul' the Sr. DAG (A&E) Gangte, Accountant (order so. pnsion) 

are proposed to be susi,iid. 

Pensn Revised Report & Authority of 11 1'0/SM/577 1. 

Revised Report & Authority only PPO/SM/7478 alongwith ZEO Sadar Hills 

1or\\ urding  letter No. 2/7/2000-'7lO (KP1) dated 2-1-2004. PPO!SM'I 2)O3. 

 

-I. 	 :. 	 ) 	•• 	\ 	..;!)ICet0ated 	l2.,-lj ,, ' , * 

ILViSC(I 	en 	..\ 	torit. 	l'eViSUfl 	Reit 	a. 	it. 

LCt. 

6. 	ApproxiilRtlelY 	..............USIOn 	revision 	eases 	of 	Head 	Pandit/Ilead 

MaSters \\ere  dealt by Smi. L. Gangte, Accountant. Available copies ol the 

sheets.' repor1S/aUth 	tucs in respect of PPO/SM/9837 9401, 12973, Ca1eUtLotl 

8262. :480 	10886. 13046 l'Io;Sl';6287, 8578, 9216 etc. are enclosed.. 

i 

- 

ANNEXI-' RE-ft 

List ui \\'. 	bY \ln)In the urtices of hare framed against Sint. lijn 

Gangte, Aceotinu 	onoer spenSiOn) is proposed to he uiind. 

the thei : \( t':,ion !&cvSi0fl 
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rcrnifla RepoS on ii el4 	I)OI al1ged Fraudulent drawal of pensiOfle 	 t. 
btnet of tad Master/He 	ths of 	l 	er Prima Schools undcr 

Government of Manipux. 

1. 	Intr .uctory:- 

Shr h. Joykumar Singh, Sr. Accounts Ofitcer (idrn has bcn appointed as 

lnvetigatiOfl Of1cer to investigate the case of alleged frau ient drawal of 

arrears of pension and pensione 	benefits in respect o School Head 

Pandits/Head Pandits in-charge of Government of ManipUr. 

He will be assisted by the foilowing 3 (three) sub-team5 

Team No.1. (a) N. SachibuSOfl Singh, AAO 
(b) M. Prernkumar Singh, Sr. Acctt. 

Team No.2. (a) The Ibohal Singh, AAO 
(b) L. Deben Singh, Sr. Acctt. 

Team No.3. (a) Y. Devafland Singh, AAO 
(b) P. lboyaima Singh, Acctt. 

liminarY Report) should be submitted to DAG(A&E), ManipUr. 

reference as Annexure-Al 

The investigation should be started from 31-05-05 

A phOtOcOPY of Estt(A&E) 

A brief reference to some orders/correspondence issued by Government 

Order No.44 dated 31-05-05 is enclosed for 

and its findings (Pre- 

ot ManipUr 
a) Grant of Head Master's scale of pa to retired teachers in lower 

prima prima' schools and drawal of pnsiOfl aearS and salaries - cancellation of 

orders thereof. - There is no scale of pay prescdbed fr the Head MasteT of a LowerPflm 
School as per Goemmem Records. The rules prvde ia scale of pay specific oni 

br a Head Master in Priman School as evideni from the pa scales indicared in the  till 

Revision of Pa 	
ub ROP) Rules. 1966 and all s 	uCnt 	th a provision. ROPs. wi 

1-96. for grant of charge allowance to teachers acting as in_charge Head Master/Fle 
Pandits in LPfJB/Pri11a SchoolS at the rate of rs. !- p.m. if the number of AssiStam 
teache in the school is 3 and Rs. 10/- p.m. if the number of teachers 

xceCdS 3. 

All such orders thai have been passed by the Director of Education (S) and any 
other ocials in the Directorate on or after 5..O3 for grant of Head asterS pay SCale 

to retired teachers without approval of the. GOvL and have not ben passed ifl 

-...- 
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compliance of specific cowl orders with necessary Govt. approval stand cancelled 
with effect from the date of passing of those orders, and the status prior to 5.5.03 in 
respect of the pay scales and pensions due to such retired teachers will be deemed to 
have been restored. 

[Reference to Govt. of Manipur, Secretariat Education Dept 
(SchOOlS)Orders No. 1/1 1/05-SE(S) dated 21-4-2005 issued by R.R. 
Rashmi, Commissicfler (Edu/S) Govt. of Manipur and a photocopy 
enclosed as Annexure "B"I 

(b) 	Fraudulent drawals of arrears and pensions by HeadMasterS/Head Pandits 

Since the House Committee is currently enquiring into the case and is of the 
view that the fraud1  if any. committed by the officials involved in the Directorate of 
School Education and other Agencies should be immediately detected through proper 
investigation of all aspects and examination of all documents, it is considered 
necessary that the Revised P.P.O.s issued by A.G. Office on the advice of Director, 
Education (S) are suspended and kept in abeyance till completion of full investigation. 

The examination of the documents will involve not only scrutiny of the orders 
passed by the Director, Education(s) or officials at other levels but also the Service 
Books of the concerned retired teachers who benefited from irregular drawals based on 
these orders and the revised PPOs. 

[Reference to Commissioner Education(s) R.R. Rashmi's D.O. letter No. 

Ill 1/05-SE(S) di. 2 1-4-05 addressed to Shri P.K. Kataria, A.G. (Audit), 
Manipur and a photocopy of the order enclosed as Annexure "C".] 

3. 	C1aficationS sought to the Govt. of Manipur in the Month of Nov &. 
Dec/2003 by the Sr. Accounts Officer (Pension) in respect of irregularities in granting 
of Higher Scales to Head Pandits. 

(a) 	The Sr. Accounts Officer (Pension) who has been dealing with revision 
of pension cases , has pointed out various irregularities in granting of 
higher scales to the Head Pandits and requested for immediate action to 
remove the above irregularities to the Commissioner (EduJS), Govt. of 
Manipur. with a copy endorsed to Director of Education (S) vide his 
lener No. PenIR.O.P.-90I9O9l74 dt. 21-1 1-03. 

IA photocopY of the letter th. 21-11-03 signed by Shri 1. 
Manaobi Singh, Sr. A.O. (Pen) is enclosed as Annexure 'D' for 
reference] 

(b) 	The  Sr. AccountS Officer (Pension) who has been dealing with the 
normal pension cases without revision cases has referred the pension 

fl ,f/o 
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case in respect ol Shn N. Angou Singh, R.etd. HeadPandit of Netaji L.P. 
School to the Commissioner, Finance (P.l.C.), Govt. of Manipur with a 
copy endorsed to the Commissioner Eiucatiofl(S) vide his letter No. 
Pe&14ISuPflh1014/2344952 dt. 17-12-03, poiiting out the 
irregularities and seeking claiiicatiofl of the eligibility/ifleligibilY of 
the Scale of Rs. 1400-2300/- to the head master of L.P. Schools by 
enclosing the Service'BOok of Shri N. Angou Singh for reference. 

[A copy of the letter dt. 17-12-2003 signed by H. Doruma, Sr. AccounL 
Qfficer(Pen) is enclosed for reference as Annexure 

4. 	List of officials posted in pension Section dealing with Education Department 

- 	and related cases of pension RevisionS. 

allocated 

o. 

	

H. Jadumanu Singh. Sr. Acctt 	14-3-2000 to 20-5- Directorate o Edn(S), Zonal 
2003 Education Offices including 

Primary to Junior High School 
exce tin Zone-Ill & IV. 

	

72.K.umitibala Devi, Sr. Accfl. 	2 1-5-2003 to 18-5- L.P., Primary, Junior High 
2004 Schools, 	Z.E.Os.(Jiribalfl, 

Kangpokpi, 	Kakching, 
Chandel, Ukhrul, Senapati, 
ChurachandPUr and Wangoi) 
Z.E.O. —I & II 

K. Benjamin, Sr. Acctt. 	6-7-2004 to 13-5- L.P., Primary, Junior High 
2005 	 Schools, 	Z.E.Os.(Jiribam, 

Kangpokpi, Kakching, 
Chandel, Ukhrul, Senapati, 
ChurachandPUr and Wangoi) 
Z.E.O. —I & 11 

Sb. Ranjit Singh, Acctt 	11-6-2001 to 5-4- High 	Schools, 	Colleges, 
2004 	 Higher Secondary Schools, 

ZEO Ill Thoubal 

Y. lbom'cha Singh, Sr. Acctt. 	6-4-2004 to 12-7- High 	Schools, 	Colleges, 
2005 	 Higher Secondary Schools, 

(Moirang) 
6. Sr. Accil. 

2004  -Electricity etc, Medical., 
(Motrang) 

	

Y Sharat Meitei, 5,1.cti 	8 	004 to  
f-- jeciricity etc, Medi 

100 I to i - 7- i Receipt & Diarising, Typing of 
letters, writing of pensiOn 8. 	L.S. Ram\o. CT'! 

0)c Revision Authorities. 
15-5- Keeping of pension recordes of 

2005 	 ensionerS 
o 5-4- Despatcher, issue of Try A/cs 

10. 	 04 	 (DAA Broadsheet) 7 MR, S 
MR.IRB 11,12,13 

hinlanGdflC 
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He was promoted to 

1' RefereflCe o Sr. A.O. (Pension) condential letter No. 
peolicyI2O04M5I327 

dt. 18-5-05 (AnneXure "F" enclosed) and Allocation of duties of Pension 

I 	
Section AnneXUre "G" enclosed) 

5. 	
A list of names of Accountants who are taking part in dealingOf school pension 

revision cases of Head Pandits (not exhaustive) and are not allocated to do the works 
of pension revision of Head Pandits as per allocation of duties at the point of time of 

sted to Pension Section at that time of the pension 
Revision. Some are not even po  
revision. 	 _______ 

Works Head Pandit Name 	of Remarks. 

SI 	Name of Accountant 
allocated 	for Revision ZEOs where 

No. EducatuiOfl cases done pension 	case 
relates 
ZEO(CCPUT) Not allocated  

ZEO-1V & DI SM/12222 to him 
1. 	Ng Koshing. 

Accfl.(PeflSion) (Moirang) 
SM/12975 -DO- -DO- 

SM/14932 Chandel -DO- 

S6310 CCPur -DO- 

SM/2708 Zone-I -DO- 
I Not allocated 

Sh. Ranjit Singh, AccU ZEO-lll SM/I 1620 ZEO-1 
to him 

2. 
(Pension) SM/3494 ZEO-U -DO- 

SMI7OSO Wan oi -DO- 
Not allocated - 

ZEOs 	except 	SM/4768 Zone-1V 
to him 

Sr Accn (PenSi0 Zone-ill & l\ 
SM112247 Zone-1V -DO- 

DO 
Not allocated  

M/i2SO Zone-IV 
k. Suinuhaia Dc\ . 

	

ZEu 	xcepl 

	

S 	c to her 
4 

Sr 	Acctl 	i'cnSlO Zoneffl 	i\ 
SM/7987 Zone-tV -DO- 

Zone-tV -DO- 

Education SM/to775 ZEO(UkhrUl) Not allocated 
to him 

5. 	K .  Naoktp. Sr Ac CU. 

(Pension) not allotted to 
SM/10298 ZEO,Chafldet -DO- 

him 
SM/1251O ZEO, KP1 -DO- 



I SM/S889 

Pension at 

	

that time 	SM17378 
iocat !283l 

to her 
SM17478 
SM/12903 

	

Not in 
	SM! 12904 

Pension 
SM/1060S 

zo-u k I 

ZEO-IV 
,Chandel 

ZEO, KPI 
ZEO ,Chandel 
ZEO, Chandel 

ZEO.UKL 

Y. lborpcha Singh. 
Acctt (Pension) 
K. Benjamifl Sr. Acctt. 

Lhingz.alam 
Gangie.C/T. (Penion) 

TO.1LamkhOha0, Sr. Accit. 

Ldtjcat'ofl noi SM, I 298(1 ZLO, Wangol 

allotted 	to 
hun SM/14642 ZEO-ll 

SM/8920 Edn(s) 

i allocated 
to him 

-DO. 
-DO- 

ot allocated 
to him. 
Not allocated 
to him 

-DO 
Not located 
to her 

i 	-DO 
-D O

- 

I 	- 
ot ilocated 

to him 
-DO- 

Tb. iaaflta Sngh. 
Sr. Acn. (Pension) 

StatemefltS from Pension Section enclosed as Annexure "H" for reference. 

6. 	
A short list (not exhaustive) of pension revision cases of Head Pandits where 

office procedures have been seriously neglected and revision of pension cases settled 
abruptly without vital information in record (e.g. pay regulation, pensin reports and 
service books etc). Cases were never put up to AAO as signatures of AAO was not 
available in every casey produced to Investigation Teams. Furthermore, i itials of n 

dealing Accountants in the Pension AuthoritY office copy are not available. 

of I PPO No 
L . 

No. Accountant 
signature found. 

TTSh.Ranjit Singh 

3. 	K. Surnitibala De\ i 

4 . Lhingzalam Ganle 

[TTL amkhohao 

LarnkhohaO 

1 K. Benjamin  

N. Mangi Singh 

Th. NabakishOre 

Md. Maheiruddin 

S. K ldo th 

Than khomaflg 

N .Yarpang 

M. Ningahei 

G. Kabuichung 

SM] 14854 

SM/5813 

SM16820 

sMJ146 

SM/121 903 

I SM]10605 

SM/b 153 

*i789 

Remarks 

Pay regulations 
and report not 
available. 
Pay regulations 
not available. 
P.R. and S.B. 
not available. 

regulatiOfl 
not available. 
Pay regulations 
not available 
Pa regulations 
not available. 

Ty regulations 
notavailable. 

iy regulations 
not available. 
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SM112742 10-03-2004 

SM14441. SMi'438. SM11461, 01-04-2004 

SM12884. SF13729. SF/4630 
29-03-2004 SM/9309. SMI460. SM/5403, 

SF '4 569 
SMI1 SM 14088 	 - 19-03-2004 ' 

SM/8843. SMR 3029. SM]17290. 11 
SM113671 	 I. 02-03-2004 

SM18652, SM/6740. 22-03-2004 H 
SM]17268, SM18366. SM19342, 	1 
SM/5278, 	SM18353. 	SM18187, 	- 29-03-2004 

SM/9575 	 J 
SM/12398 No date ; 

V. Zingi, Sr. Accu. (fbi. 

in Pension Section) 

3 

'W.Bilashini Dcvi (Audit 
Office) 

N. Nirpen Meitel, C/T 
(Pension) 

Sabir 

I 

7 	N.B. The names of the dealing Accountants are subject to verification by S. A.O. 

/ 	
(Pension) who signed the Pension Authority copies as the signatures of AAO 

was not found in the Revision cases done 

7. 	Serious negligence of office procedures in the settlement of pension revision 
cases of Head Pandits by dealing Accountants, AAO and Sr. Account officer. 

Pension revision cases of the Head Pandits were never put up by the dealing 
accountant s to the next higher authorities i.e., Asstt. Accounts Officers for checking

aft  and approval as per office procedures Almost in eve caseno written record 

•
available '"Note" Side of the Pension file and office procedures have been virtually 

cte negled. it is not known how Sr. A.O. (Pen) was satisfied with such omissions and' 

irregularities. Records received are not properly ,received and diarised. 

As instances mentioned below, Sr. A.O. (Pen) has authorized the pension 

payments without checking by concerned AAO (Pen). 

SM112222, 5813, 12510, 14622, 13588, 12980,7478, 14614, 7378, 12904 etc. 

The Investigating Team at the outset, has got more than 200 (two hundred) 
cases of head Pandit Pension revisions not passed through AAO (Pension) for 

checking as per office procedures. 

8. 	Unauthorised handing over of Pension records by Shri Chungkholun Kuki, 

Record Keeper to unauthorized persons. 

SI. 	Name of unauthorized Particulars of PPO Nos. of ,Date of handing over 

No. 	persons 	 pension records 	 of the record papers 
including 	service 
books. 



L.S.
18-02-2004  Ramo (Pension) 	511110229 

S75I 1 	 1903 2004 

I 	Y. Sharat and Kumar of\ SM/6820, SM/fl141,SM12986, } 
Thy 	 SM/7620, SM/8934 	- 

N.B. These are not exhaustive. 

9. 	Unauthorised handing over of pensioners' per :;ion authority copies in bulk and 
in block at a time to pension staff and unauthorized persons and receiving the same in 
bulkby them at a tir0e instead of sending them by Post to pensioners concerned or to 
their authorized person/S by Despatcher in Pension Section. 

- As per allocation of duties of pension Section, Lhingzalam Gangte, C/T was 

allotted to do the dispatch work of Pension Section. 
Name of the unauthorized persons who have taken the pensioners' copies in 

bulk are given below (not exhaustive) 

SI. No. I Name 

C. Kuki, Record Keeper 

No. 	of Date 
copies 
taken 
8 15-01-04 
7 19-01-04 
5 05-02-04 
3 17-02-04_ 
5 30-01-04 
6 16-03-04 
4 24-03-04 
11 I 14-10-03 
5 17-02-04 
10 24-02-04 
12 15-03-04 
5 29-09-03 
6 14-10-03 
5 24-10-03 
10 06-11-03 
5 11-11-03 
8 18-11-03 
7 04-12-03 
3 12-12-03 

I 	o 15-12-03 
6 13-01-04 
3 30-01-04 
10 05-02-04 
9 06-02-04 
11 111-02-04 

Nirpen Meitei, C/T 

3 
	K. Benjamin, Sr. Acctt. 

4 
	Ng. Koshing, Sr. Acctt. 

1 5 
	L.S. Rarnyo,C/T 



14 12-02-04 
4 13-02-04 
6 18-02-04 
5 01-03-04 

11-03-04 
14-10-03 (Unauthorilsed.716  t6.Gyasuddin 

H 19-12-03 

7. Sh. Ranjit Singh, Sr. Acctt. 10 09-02-04 
2 18-02-04 

8. Y. Sarat Meitei, Sr.Acctt. 3 
l 13-01-04 

4 04-03-04 

9. Seikium (Outside person) 12 10-10-03 
13 29-12-03 

10.. - Lhingzalam Gangte, CIT 6 06-01-04 

11. K. Haokipr.ACCtt. 5 17-02-04 

[i. Md. Anwar Hussein (outside 7 29-01-04 

persoil) 5 30-01-04 
6 30-01-04 

N.B. Treasury Payments are not authorized to bank by the Treasury Office for the 
pensionerswho have not presented pensioners' copy to Treasury Office concerned. 

10. Brief reference of cases having serious procedural lapses and overpayment of pensioner\ 

benefits thereof and observations:- 

(at Late ahinihan. 1-lead Pandit. Neiphai L.P.School PPO/SMISF/6688. 

No requisinon ol Service Book from A.G. Office was made by the Department at an' 

point of lime. However, the Service book along with some documents for pension 
revision have been forwarded by ZEO vide its letter No, 1/10I01-ED(Ccpur.) dated 

24-6-2003. There is no diarising of the forwarded pension records by Receipt Section 
and no marking by AAO/AO concerned, it was also found that AO(Pension) has given 
order to the dealing Assistant to correct the LPC as per his recording in the 'Note' sidi 

showing pay regulation at the pensioner's pension file. The order was not obeyed anc 
the caseby taking the wrong amount of pay. The actual pay should be Rs 

I 



1 640/- but it has been taken as Rs. 2060/- insteôd which is not admissible as per  

entrib made at P/3 of Service Book (new additional volume). 

I Pension authority has, however, been issued by Sr. AO(Pension) based on the 

/ 	
wrong pay and accordingly overpayment of pensionery benefits have been authorized 

/ . 
	 in addition due to negligence as the case may be. 

/ 	
(1) Excess authorization of gratuity 	 - 	Rs. 10,992/- 

/ 	
(2) Excess authorization of enhanced family pension - 	Rs. 210/- p.m. 

(3) Excess authorization of normal family pension - 	Rs. 126/- p.m. 

• 	• 	 - 

The above case was not put up to check by AAO(Pënsion) nor entrusted to check it by 
• AO(Pension). The overpayment was due to office procedural lapses committed in pension 

section resulting to losses of Government money. 

tb) Md. Maheiruddin, Retd. Head Pandit, PPO/SM16820 

The Service book is not available in the pension recordlpersonal file of the pensioner 

and revision of pension has been done without the Service Book. 

While finalizing the case, the important letters, service book and some other papers 

were not available in the personal record file of the pensioner. 

In the initial report the last pay drawn wasRs. 1200/- and in the revised calculation it 
has been taken as Rs. 1760/- without any basis. The case was put up direct to Sr. AO(Pension) 
and not to AAO(Pension) and finalized on 17-02-04 by AO(Pension). 

Due to lack of proper checking of Service records and serious procedural lapses in the 
Pension Section the excess payment has been made/authorized resulting to loss of 

Government money. 

gratuity 	- 	Rs. 3,465/- 
commutation 	- 	Rs. 3,766/- 

(C) Mangrei Tuboi, AlT, PPO No.SM/7274 

The pension revision case was processed by opening a part file without approval of 
higher authority. All the original pension papers along with the original authority copies are 
not available. Cases was put up directly to SrAO(Pension) mentioning nothing the "Note" 

iJe of the personal pail file of the pensioner. 	 01 

The pension revision report was 1101 prepared and pul up without it by dealing 
Assistant as evident from record. However, pension revision auithority was signed by 
Sr.AO(Pension) without the pension report and pay regulation which are a must in the 
processing of pension case. The office copy of the pension authority issued vide No. 
PenfRevision/95-96/4307 dated 16-2-04 do not have the initial signature of dealing 

AccountantiAAO. 

fl 



- - 
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As per Record Keepers Register (t pensioner. the original Service Book Vol.! was 
found .unofflcial!y collected from Record Keeper by one 'H.P.' and found forwarded to A.G. 

Officeiwo volumes of Service Books including a fresh one along with placement order, LPC 

etc. for pension revision by Zonal Education Officer, Kangpokpi vide his letter No.2/27/2000- 
ZEO(KPI) letter dated 21-5-03. It is ftund that the ZEO, KP1 letter dated 21-5-03 along with 
pension records was found not diarised in any section and there is no markings of 

AAO/Sr.AO etc. to the letter which has been proccssed. 

(D) S. Mohon Singh. HIM (ZEO Kakching). PIO No.SM]147l7. 

No original papers i.e. the orginal pension papers submitted by the Department at the 
time of first authorization of pension are found in the file. Service Book and new documents 

only were found enclosed. 

The case was re-submitted vide ZEO,Kakching letter No.1,'7/98-ED(ZEOK) dated 
22-2-04. The letter has been marked by Sr.AO/eflS1Ofl on 1-3-04 and on the face of the 
letter itself, Receipt Sections No.SB/2343 dated 15-3-04 with seal was embossed. Then AAO 
has marked to Dealing Assistant on 16-3-04 in the name of Koshing, Sr. Accountant. The case 
was put up by Dealing Assistant on 10-3-04 much before the pension papers were received by 

him on 16-3 104 and finalized the case on 17-3-04. No signature of AAO was found while 

processing for authorization of pension of the pensioner. 

(E) M. Ghana Singh, Head Pandit, Zone-I, PPO/SM/3528. 

Original forwarding papers are not available. But the Service Book along with new 
documents were received on 5-3-04 vide their letter No. 2/52/2004EDIZEO1(

1 ) dated 5- 

3-04. Although the Government order was issued on 5-3-04, the case was received 
on 5-3-04 

and put up bydealing Assistant on 5-3-04 and finalized the case on the same date 
i.e. 5-3-04. 

The case was not diarised and there is no marking of AAO/Sr.AO to the forwarding letter. 

The signature of the pensioner in the forwarding letter is quite different from the 
signature of pensioner recorded in Service Book. The pensioner had retired long back in 28-2- 

1978 from service. 

(F) Tharigkhomaflg Siühou. 1-lead Pandit, ZEO(KPI). PPO/SM112510. 

No record for requisition of service book by the department and letter for returning it 
to the department by the AG. Office are not found in the personal tile of the pensioner. 

However a new volume of service book afier fixation alongwith a placement order. 
tixation statement and LPC without the original service book have been received. 

It is found that the placement order dated 2 1-5-03 issued by the ZEOKPI) vide his 
letter No. 2/27/2000-ZE0(kO dated 21-5-03 was not signed and hence the order itself 
should be treated as unauthorized copy of order dated 21-5-03 enclosed as Annexure-I. 

However, the case was passed on 22-3-04 after taking into account the unsigned order 

dated 21-5-03. 



1 . Findings in brief of irregularities of some pension authosatiOfl are enclosed in the 

Annexure-J. 

12 General observation in the revised pension authorization of Head Pandits:- 

The Orders of granting h.iher scale with retrospective effect to the Head 
Masters/HeadPafldits 	noflcU1Tflce of Finance Department in 

violation of Rule 42-A of G'FR. 

All the Service Books available in connection of pension revision of Head 
Pandits are newly constructed with many omissions, and hence the authenticity 
is doubtful.. It is not known the circumstances under which they could not be 
continued j8 the original service books and personal files which should be 
available t'A.G. Office. 

Almost all the new pension records pertaining to Pension revisions are not 
received properly through Receipt Section and not even diarisedimarked in 
Pension Section. 

Many original Service records (Service Books) were found to Prid 5ver to 
unauthorized persons without proper requisition. Pensioner's pension 
Authority copies were also handed over to unauthorized persons in bulk 
instead of sending them to pensioners or to their authorized person. 

it is found that many pension revision cases were done by unauthorized staff. 

Some cases are finalized without pay regulation pension report and service 

hook. 

OFFICE Procedures required in connection of submission of cases to Higher 
Authorty are grossly neglected No records for submission of cases have been 
found in Note" side of the pension record file, in most cases. 

The initials of inatureS of the deing AccountfltS could not be verified as 
the signatures are different from those available in attendance register. 

Almost all cases are put up abruptly and passe&without proper scrutiny of the 
case. The signature of AAO(Pen) is not found recorded in eftreviSiOfl case 

A ) ,,-

thereby showing lack of proper scrutiny and procedural lapses and excess 

n4l pension payment has been authorized resulting in loss of Govt. Money in some 



.:. 	• 

1 
- 

Some pension cases could not he produced by pension section inspite of 

requiSUOfl. 

irregularities have already been pointed out by Sr. AU (Pen) to State Govt. on 

Nov/Dec. 2003 vide para 3 of this report. It is not known how further payments 
have been m&le without clarficatiofl from Govt and approval of higher 

authorit I 	I 

(CH. JOYKUMAR SINGH) 
Sr. A.O./Investigatiofl Officer 

01 



: 
	 .4! 

OFFICE OF THE SR DY. ACCOUNTANT GENERAL(A&E) 
MANWUR: IMPHAL 

ERtt(A&E) /Ordcr No.44 
Dated, 31-05-2005 

Shxi Uk joyknrnar Sinh Sr. AD ha been.appoinled U JnVeEIg2Tinll Officer to 

investigate the case of alleged fraudulent drawal of anear of Pension and Pensionciy 

benefits in respect of School Head Pandits'l-lead Pandit in-charge of Government of 

Mipur. Ht will be assisted by the following 3 sub-te.ams. 

Team No. 1 	 J3 N. Sacbhuson Sin, AAO. 
Premkwnar  

Table No. 2 

i Table No. 3 

a)TlL IbohalSingh,AAO. 
b) L. Deben Sntgh, Sr. Acctt. 

i) Y. Dcvanand Singh, AAO. 
b) P. Iboyaiina Singb, Acctt. 

The thwstiation should be started from 31-05-05 and its findings (Prcliminry 
Rcp1) should be submitted to DAG(A&E) on 8tb  Junc,2005 positively. 

Authority:- AG's order dated 30-05-05 at p,,2N  of file No.Estt(A&E)f2-78/Press-
C/2005-06. 

Sr. Acouzns Officer/Admit. 

Menw No.EztA&EV2-78/Prc88-02005-061:4 82-85 

Cyto:- 

Sccy. to kG, Manipur. 
P.A. to DAG(A&E). 
Person cccmed... 
Oce order file. 

,16 

Dated 31-05-2005 

n 
Sr. Accomts Officer/Admit. 

CI' 
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No. 1/1 11115-SE(S) 
GOVERNMJN'I OF MANlpUi 

SECRETARJA1'• EDUCATION DEPARj ENT 

01 Uer by ilie Go ye rnor 
Dated, 21 ArH. 2005, Jniphal 

Grant of ffeadniasie- ro of Po to Retired Tec/cI7ers in Lower 
Pnorv/Prjinai Schools and a(2 wal ojpens ion ar/-ecu-s and salaries-

Cancelia' u-nv qj Orders iherof 

Whereas it has come to the notice of the Government that a large 
number of orders were passed, vithout Government approval, on d aer 
5.5.2003 at the level of Director, Education (schools) and other officials in 
the Directorate granting the pay scale of Headmaster of Primary schools to 
the retired teachers in Lower Primary/Primary schools who had fuctioned 
as in-charge headrnaster/Headpand its in such schools, 

Whereas the benefit of higher scale ofpay 0 " f HeadmasterofDrimary 
school has been granted, vide the Orders in question, to the Teachers of L.P. 
Schools who are retired and the benefits have been given \vith retrosective 
effect i.e. from the date from which such teachers had been deemed to act as 
in-charge headrnastereadpafldiis in the Lower primary/primary schools, 

Whereas there is no scale of pay prescribed for the Headm:er of a 
Lower Primary school as per Government records; the rules provide for a 
scale of pay specific only for a Headmaster in Primary school as evident 
from the pay-scales indicated in the Revision of Pay (RoP) Rules 1966 and 
all suoSequent RoPs. with a prO\;sjoj till 1.1 . 1996. for grant 01 cnarge allowance to teachers acting as 	-chare I_leadmas 	Headra;dH L.P.,'J.B/Prjriia r  schools 31 the 	Rs. 5/- per month if the number of 
Assistant Teachers in the school i 	:inci ks. 1 0/- per month if the number of teachers exceeds 3. 

Whereas the Director, Education (S) had already cancelled \ide order 
Li ' 	IP 	211!1iWC'/ i()!\& 2 

L2 	 ) 0 
.- 

/ 	4.4 
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no 46/32/2000-ED(V) dated 2. .2002, all previous orders of the the Zonal 
Education Officers and Deput' inspectors of Schools relating to utilization 
of services/declaration of teachers as 1-leadmasters of L.P. Schools on IooL•• 
alter/in-charge basis and repat.ri1tion of such teachers to their substantive 
posts, with further directions to the subordinate officials to submit afresh 
necssary proposals only in such cases where there are appropriate court 
directions, 

Whereas the higher scales are now found to have been granted by the 
Director, Education (S) to the retired teachers of L.P./Primary schools in 
violation of the said orders dated 28.1.2002 and there is no evidence of any 
other compelling circumstances such as the existence of court orders or 
Government instructions, or otherwise for issue of the orders passed after 
5.5.2003 in respect of the retired teachers, 

Whereas, it is found that, in the past, similar orders for grant of higher 
pay scales to teachers in L.P./Primary schools were passed by the 
Government or the Director, Education (S) for serving teachers only after 
following the necessary procedure as described above and, in compliance of 
the applicable directions of the Court, and such orders, therefore, stand on a 
totally different footing and can not be deemed to have provided a basis for 
the orders passed by the Director. Eduication (S) or ether officials on or after 
5.5.2003 

W'hereas the Go\'emment rules and procedures oblige that the orders 
granting higher scale of pay are passed only after ascertaining the 
a'ailability of posts and obtaining the necessary recommendations from the 
duh constituted Departmental Promotion Committees (.DPCs) and, 
thereafter securing the aoproval of the Government: 

Whereas no such procedure was followed in respect of the teachers 
covered yhe orders in question; the orders were issued without the 
knowledge or approval of the Government, and there are no other 
extenuating circumstances on record warranting issue of such orders. 

Whereas it is noticed that the Diiector Education (S) had passed an 
Continued in r:e 3 fl ojh/o 

L 



/ 	ordcr dated 6.4.2004 cancelhng dii •Jl(iIS f)L5sed by,  h!S OHJCC pertaining to 

f the grant Of scale of pay 	hcadmastcilheadpandii to the ex- 
hcadmastcrs/pandits of LP./primary schools, without however indicating the 
steps necessary to recover the irregular drawals made on the basis of his 
previous orders, 

- Whereasi the basis of the orders of the Director, Education (S). the 
Office ofhe Accountant Genera! Manipur had already revised the pensions 
and issued fresh pension payment orders, re utin ~ in entitlements to and 
drawals of large sums of pension and pay arrears by the retired teachers, and 
further, such retired teachers have, since continued to draw the pensions at 
the enhanced scale, 

Whereas the orders in question have allowed the revision of pay of the 
retired teachers of L.P./Primary schools with effect from the date of holding 
charge of headmaster/Headpandits in the Lower primary/primary schools (in 
some cases as far back as 1.4.1964) as distinguished from the other orders 
issued prior to 5.5.2003 by the Government or the Director, Edn (S) granting 
such benefits only notionally with actual payments to begin only from 
2.12.1996 or 16.12.1996, i.e. the date of framing the PJRs for the post of 
Headmaster of Primary school, 

Whereas the nature of the orders passed and the sequence of events 
clearly establishes that the said orders were irregular. and were passed with 
an ulterior motive of providing undue financial gain to the beneficiaries 
involved, 

Whereas it is considered necessary, in public interest, to annul all such 
1JTeular orders Dassed after 5.5.2003 in resec cr the retired teachers of 

I_.PjPrnary scnoojs. which do nor ha'.e eao --ai ot the Govemmeni 
.nd have not bezn not passed in con1olinnc oi s:ecnic court oroers with 
necessary approvals. 

Whereas the actual number of retired teachers in whose respect such 
orders were irregularly passed can not be fully and correctly established at 
this stage until the information. providcd by the Directorate of School 
Edut:ation who passed the orders, the oftce of the Accountam General, 



Manipur who prepared the Per dun Payment ordcr' and the Treasuries from 
where he pensions are drawn, is fully reconciled. 

While this process involves considerable effort and time and, in the 
meaitirne, it is necessary to prevent further unauthorized and illegal drawals 
orpensions annsion arrears by the teachers covered by the said orders 
and effect recovery of the unauthorized amounts drawn, 

Now, therefore, it is hereby ordered that all such orders that have been 
passed by the Director, Education (S) and any other officials in the 
Directorate on or after 5.5.2003 . for grant of headmaster's pay scale to the 
retired teachers without the approval of the Government and have not been 
passed in compliance of specific court orders with necessary Government 
approval, stand Cancelled with effect from the date of passing of those 
orders, and the status prior to 5.5.2003 in respect of the pay-scales and 
pensions due to been restore 

Further, the Accountant General, Manipur will, immediately cause a 
scrutiny of the icë600'soe each overed by such orders of the 
Director, Education (S)and other offTTTsmthe Directorate and effe6 a 
review of the pen.slo.n payment orders including 'oTe irregular 
pens16àday drawn by such teachers on the basis of such orders. 

- 

i This issues in consultation with the Finance Department 

(R.R.Ras/z nil) 
Commissioner (E6nIS), 

oManmur 

Copy tO: 

Secretary to Chief Minister 
The P.S. to Hon'ble Minister, Education (S) 
The Chief Secretary. Government of Man iuur 
The Principal Secretary, Finance, Gov-nrnent ofManipor 
Accountant General. Manipur : with a -equest to review all 

. (flR1O P:c 

JNAJ 
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special authorities for payment of pensions in respect of retired 
ieachers of L P/Primary schools who were granted higher scale 
of headmaster's i a ,,' ' on the basis of the oiders passed by the 
Director, 	Education 	(S) 	and 	any 	äther 	officials 	in Jhe 
Directorate on or aitr 5.5.2003. He is also requested to take 
action for recovery olthe arrear pensions and pay drawn on the 
basis of these orders 	He is, further, requested to ensure, that, in 
future, all revisic'ns of the pay scales or special authoritis for 	'' -. 
payment of arrears on account of grant of higher scale of pay to 
the 	retired 	or 	serving 	government 	servants 	are 	made 	in 
consultation with the Finance Department 

(vip The Director. Education (S) 	 ' 

 All 	Treasuries 	officers/Sub-Treasuries, 	Government 	of 
Manipur: They are requested to make further payments of 
pensions to those retired teachers of L.P./Primary schools in 
whose case special authorities had been received from the AG 
Manipur for payment of revised pensions and arrears on and 
after 5.5.2003 only after obtaining further confirmation and 
advice from the AG Manipur.  

 Branch Managers SBI MG Avenue/UBI, MG Avenue/UCO 
bank, Thangal Bazar with advice as in case of (vii) above 

 All 	Zonal 	Education 	Officers/Deputy 	Inspector of Scools, 
Government of Manipur 

, 	 (x) 'Guard File/Order Book  

) 

c 
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iihJC( 	J/(If/(/ilILIIf th'ii'i[ 	P1 tiI'I'c'/f. 	it/HI jit/I..iI,/i.' 

by JJLHI(I i Ju.v!crs/Y Jun (1 I'(i n (I/f 

.3,  

-- 

I\). 	115-5E(5).' 
	 Imp/ui!, PC 2 I/)ri/. 200 

cnrS 	?otnn 

This refer to the coespondcnce between is on thematter of fraudulent dwals 

of pay and 
pension aears by retircd tc achers functioning as Head 1a:crs7Hcad Pandits 

in Ll'!Prma Schools on the basis of revised P{Ds iss Ijc d on or alici 55.2003. 

Since the House Committee is currcnty cnquring into the case nd is of the view 

i!--i. the fraud, if any, committed by the ol'hcia!s involved in the Directorate of School 
Education and other agencies should be immediately detected through :roper 
instigation of all aspects and examination of all documents, it is considered necessa 

that the revised PPOs issued by your office on the advice of Director, Educatior.S) are 
susaended and kept in abeyance till the completion of full investigation. The exaaatiofl 

of' the documents vill involve not only scrutiny of the orders passed by the Director, 
Education(S) or officials at other levels but also the service books of the conemed 

red 	\v red teachers nO benefited from irregular drawals based on these orders .ad the 

revised PPOs. 

The Department f School Education is separately issuing orders canceiitg the 
gular orders passed by the Director, Education (S). Orders for recover of the 

unauthorized pension drawn are also being, issued. 

/ I shall be grateful if immediate actions are taken to implement the decision of the 
Cov. and prevent funher iegular drawals of pensions and pension aears. The ijSt of 
such persons who have dra aear pensions on the basis of revised PPOs on or rer 5-
5-2003 which w sought vide letter of even number dated. 11-4-2005 is still ated. I 
wil acoreciate if this is exaedited. 

n 
Shri P.K.Kalaria, 
Accountant General 'Audit), 
"uJunipuu', Imp/mi. 
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SENOR DEPUTY ACCOUNfANT GENhAL (A&h 

MANIPUIL IMPHAL - 795 001 

Nc . PenIROP90l9° 9 L' 
ftied i -1 -2003 

the CoIn'fliSSiOfleF Educatloil(S) 
-to the Govern meat of %1 an ipu r, in phal. 

irregularities in grunting higher scales to the Head Pandit. 

1r. 
Scruun of Pension papersido-cuments/ordCrs of school teachers reveals the following irregularities. 

En compliance with Honbie Guahati High Cou's orders the state Govem eflt allowed to 
enjo the pay of Head Master of Prirna School with effect from the date from wch they were made 

in clrge Head Master of Prinnar , 
 SChOOlS in the scale of Rs. 1400-2300 p.m. (Pre-revised) notionally 

and actual paThCflt will be muc th effect from 16-12-96 vide No.l2(i{C)/3271200t 	dated IS- 

12-2001 (cops u 	
ed) AnnexureI thereas the scale of pay of Rs. 1400-2300 is the scale of pay of 

Head Matet, JB 
School as per ROP 9( effecting from 01-01-96. The State Govertiflietit granted the pay 

scale of Rs. 140('-2300 of 
Head Master. iB. School to the Head PanditlHead Master of LP/PriniarY 

Sèhool from the date from which they were made in charge Head PandYHead Master of LP/ Primary 

School. 

A copy of Fnii1lce 1)eparlmeflts order /br granting the scale of Rs. 1400-2300 -tO the 

Head Pandit Head Master of LP/Pri,naPY school may kindly be made available as there 

is no prescribed pot scale of Head Pandit in ROP 90. 

lo 

The state Goverflmem in their order No.12(11C)/380/200 	L(S) dated 03-10-2002 (cODY 

enclosed) AnhICXUil aflo\\ed 
 41 tcachers to enjoy the. pay and allowances anachted to the post of 

Head Master, LP/Prima 	
school till 2-Ll-2UO2 Hoever, Director ol' Education(S) in his order 

o 46/32/2002ED(V) dated l2-02-20U (CopY enclosed) AirnexuiC-Ill allow 	the scale of ed tO enjoy  

S500-175-9O001 pm 	
iUi effect from 29-01-2002 nIl retiremelil to Shri G. Tomb' Shanna, 

Head M:.:ter. Naorem Girl's L. P School. Zone-tV 
who appeared 'at SI o,l2 of WP(C) No.1S72 of 

2001 of the -umexute to the order dated -10-2002 it ma\' kindly be clarified whether DireciorS order 
dated 1202-2003 is to supercede state Goemflt order dated 03l0-2002 

Duectot of EucauoSl has issued a number of orders allowing ExTcaChe
anWts 

ere!a sn'ing as Head PandILhead Master in charge of LP!JB School with effect from the date 

of 
their holding inhargc of the Head P:uiói of the school with 

retrospeCUe effect as r as 0l4-b4 to 

draw the pay scale of Rs. 1 -i-I -L-4 	
-200/- pm. without asst11ng any reasons. The scale 

 is 
as gited to wider MatnC iraiiie'm1Ctd'a1C teachers as per RO1 00 in some of the oidrs, it 

mentioid 	thc grant of hgei scale is only for gettmg reureme pCI1SI0na benefits A cop)' of 

order No 3/20/2003E1(4 dated 9ui0-03 is enclosed (A,nt':u ic-il ,1 It s seen from the Se'ice Bk 

fli pv 
is reulted and revscd from I 2-20U/- to 260-500/- (ROP 75). Rs2Oh-5001 to Rs. 540l230 

(ROP 21 and 401230 to l40U23(t0(R0P 90 ) where as the retscu scale of Rs. 125-?,00/ 
was, 

Rs.240-90 ROP 75 
and 240-390 to 5001020(ROP 82). The correCtnesS of pa' reguiauOi 

be confirmed and also be clarified whethet the pay tixed from time to time 
in accordA 

eIom 



- 

1xil '. 	k) 

bciieIiI. It 	)Uld be cuii 	i . to the 	 •i  

4. 	Lonal Education oll,icers issued orders ahu ing to eiito dra 	the sr CLIU ol pay of Rs. I 6-lu- 

2900/- to Head Pandii ui 	l'!P ii mars shoot ui oci ig coinpict on of I 	e .i cs 01 regular service in the 

grade of Head Pandit hc.i Master on ice nnieiidaIton of di: Districi Le•cl Screening Committee 

without issue of lrmai order :iiIo tue to dr:i' 	scale of Rs. I 4U0-23(t) to Head !'andtt of LP school 

and Head Master of prtinar school tb et;:t from (lI -UI - whereas there is no prescribed ptv scale 

of Head PauditlHead Master of LP/Primary SChOJIS uider ROP 90. Copy of orders No.6/5/96-E13(TML) 

dated 22-03-2002 is enclosed (AnneurC-\) and order issued by ZEO 'ithout recommendaIiO of 
District Level Screening Committee side no I/I 1/03-Ei)(CCP) dated 07-10-2003(copy enclosed) 

Anncxure-\'l 

ZEUs declared/appointed Head Pandits/Head Masters without indicating the pay scales to be 

dran vide No.2/1/AE0-SPtJ)° dated 19-07-03 d No.Estt22/Appfl(i )I EO"L) dated 21-05- 

ll (copies enclosed) Annexure-VilfOr Teadv retrence.The pay 3cale of Rs.1400-23001, prescribed 

pa :s 
 scale of Head Master/JB school, is granted to the Head Pandit of LP schoo! without uogradation of 

the schooi to the Pma'/iB school, in some cas.s the pay scale of Rs. i4Of -2300!- and i Sr.Sce of 

Rs. I (4U-29UU/- are granted to the head Pandit who became Asst(. Teqacher after upgradationrl of LP 

school to the Pri.marv/i.B. school. 

The bove irregularities are illustrative but not exhaustive. No specific niention has been made 

10 
any of the orders issued by the State GovemmeflUD1teCt0"Z0 Educatioflfl Officers regarding 

pavnienl. of Pensionery benefits for the Head Pandits/Head Master who diedJretired on or betore 16-12-
9 the date on which Recruitment Rules for the post of Head Master of Primary School were framed by 

the Go ernmetfl. 

inunediate action may kindly be taken to remove the above irregularities under intimatiOn to 

this oiIice. 

You's taithtilly. 

Sr. Accounts Officer/Pen. 

l)ated 	-11-2003 
No.PflJROP-901' 9  1 .1 

c:. 

Cop' to 

The Director of Educ.atiOn(S 

uo' 	eflt 01 Manipur. or , Rrni.;' .ti (110 w'e.v.I'7' 	ItOi 

1) 

Sr Accounts Officer/Pe 



1~ 

V 

'1 0 
1hc  

:\inipur 1 .e 	aiive 	,enibly. 

uhjeet:- List of ot c'ls posted in Pension Section and dealing 
with 1duca. on Department. 

to 	aie ira-01C nieetiii tii the 1:.1`)OLI1'Y Cotnmuee UI 

tie 	 ssn 	hid on 16-05-05 in the: 

unir:Ht 	Koo ; vi 	:\sern hi'. Sci.:i riaL. i1e 11onhIe Chairm.. 

adviseJ J;: D ..-\:dtfl Gciietal ME . M.anipur to furnish the 
 -evisio!1 of penon cases 

•etd !'.1ater.-°ie:1 P:jdo,,  L 1'.flrn'iucy Schcols. Aeo.rdingy, 1 am 

to furnish the naim.- 	the iic,s no were DUsted to the tab1e 

d.a1ing with re';ison cases ot 	Ed aiion iJepanrnent as fo)lows:- 

...._:. From 	To 
_. . 

Shn ---- shiiii.t. !uvOii. I-06 -0 1 	05-04-04 

L2 
-.- 

ShnShftiiI 
---------. ------ 

S'nh PLjP 	- 
Sr. . 	nt..w j3.20-003 

"1! 	" 	LI 	c 	i 	 aFI 2 	05 -03 	18-05-04 

hii L lboya 	- 03 	i6 -01 -O 
-  L.--------flpto26-04-O5  

L 

Y oirs faithfully. 
-. 

.-v 



2. 	On 	tile 	 I1 	of tile 	ei'sRC 	l)(l(ik 	tIil(i 	uilatit'ii 

of 1 	avthcreiui. it is noticed 	tiuti) 	the retired 	0111i10\ee Was 	))p(uiIIIe(i 	hY (lie 

w mvWwmon CUlIVCII'ii UI IN SdmT as Head 

t'aiidil 	of, 	(tic 	e(iu)i 	L. 	I'. 	choud 	ill 	tile 	Scale 	of 	R.. 	240-391)/-u+i 	cli 	re 

IdlowauL' 	.i 	R. SI- as theR- was no separate scale of I-lea'.i l'iiitclii ul 	L. I. 

School under ROI 	75. vide ojder No. 4/4/7S-11)i iit1, dated 2(.Itt-. The 

LIhI)L(A1t Sit 't.d as Hi. itt Pa ndit Ut Nit iji L I' 	luil till his I tIll 	titint oil 

31-7-2(1(13. He w:l 	nititlU 	aipoii1LecIas Hu.ad l'tiutiit on 	t--(il 	in 11w settle,. 

or Its. 4()-1 -lo/- by tiw Sic 	etary of :\IalIIgiIig Ctoniiiitice 	 -: 

• 'IcrI 	ltrial (otiiicU white the School 	'as .i:t .'\idtd School.- __jj, 1Ite\1aIliptt'r 

the (0V 	iiiilcOt 01 	\laIiIpur tuii(Iti 	orclt-r No. 	I 21I1C)/1t)7-')951:lS1 (kIted 

')3.20(i1 	cad with coriitendutii OF even No. tI.ucci 	Ui-3-2tfl'ul 	till uwed the 

eniphuiyec to enjoy 	Rs. 	I400-2300/- From 	t-S-ôI 	.t' 	IF they 	'e ic 	uimde 	in 

ctiare of heatt 	aroiVi7iiT/.Lh. School by the (overnrileult. 

3. 	lii 	this 	ret.ird. 	it 	is 	iiuttctI 	1(1111 	ilie Service 	UluoktIii(I 	iulluer 	related 
- 

,'dcN 	Ltitit 	tile 	Ni'i:ijt 	1.. 	I > . 	School 	W5 	Out 	ti1radcd 	ti 	jR 	Sc lu,uul 	or 

I'ii;i;iry Sc)uui 	ui 	l-S-(i 	or ahcr 	tirds. 	\loreo\cr. 	ualc ---us 	.-tsted it; 

ull Ih. 	R01 3 	it i 	hot 	RUI 	'(, to 	ROl> 99 	lot 	l 	i 	sis u 	Ilu. 	!iuul 

.-\s 	such. 	R. 	5!- 	tts 	ien 	nu 	th- 	lead 	Yaiidits 	:t 	charge 

tillO''tiI'ICI.' 	tiddtlion 	It. 	t)t&S 	II 	Pit' 	.' hjch 	they 	v_-re 	tul)t)tiIIk ( h. 	n 

ihe.caseS 	of 	the 	Head 	lel 	it 	• j.R/!iimar\ 	Sciuttuis 	the' 	\'e- 	i't.ui 

21)1- as Special 	itu 	tiplu 	Rt)P 75 	ehtcli 	t:us 	1.t.) 	52 	to 	ihi- settle 

uf l(s. 540-1230. 	ii, 	111:rehIe. 	.lp1c:uIs 	that 	iliit. 	t" 	))t>si 	:utc 	not 	( - qUIt! 	or 

5iniular 	in 	Status 	and 	lpoutsII)lhiikS. 	As sut.h. 	li'sut 	II 	thur 	.ulr it 	the 

IT! 
. E 

S I:ll'U.•\l.. 

o. I 	ii/I-4iStij 	/.)I4/20t)3-2t)t)4' 

TO 	 - 

The (uInh1jssIuI1e: ItO 	tl'IC) 

(;c;L•I1 Illelit UI  

- 	LihjCCt:-I'eIii(Ut k.lrw 	 ejict ul Slut \ ..-\ II,LI 	wIi.kk.ld. I ltul 

Pandil ul \4.L.)I L. I'. 	I1UOI UlICI ieLIliitii)U ,I 	Iii 	thulelil. 

it . ' 

I tim ht ,tttk tutu. the ,I'nffl Secreittrv tl'u 1'.iUII), I)c 	Ii melt) of 

l'LISUIiuICI (;(l\ ilIu1)Cl)1 (II Maniplir has h)IVttl(I to this UI ice the pension 

IPL'N huiit.vitti Si'rvu..t.' ROOk U) respect EI Shri N . .\lit.uu Siii.tlt. ReEd. 

IIt'ad l'atI(ht (ii \etJji I.. P. School vide ictter \o. 2S/1199.Il-S1I 1 01 1 t) 

ILII ed 25 1 1-21 I()3. 

\' 

- 



H 

p . .. 
••t 	i_ 	-.- 

- 

S. 

B. 

(7c\ 

lic;id \l'tcIS ul lU. 	huul 	I k:I(I IaiuIiI 	ii I.. I'. 	hiI 	tiul thai 

also \\hilC  the SCII(fl)l \\ I 	II .\id .. 	eIic,ol. AI) 	aI, ilILLIIH. 

4. 	1LII1IICr as se v n iruiii entes . 	 his Service UuuL, hi (;uveriiiiiviit ui 

\1aniltIr (11(1 Ii I ;tppoiIlI him . .: iIc ul ailv other .1 .U./Ii'iiii.iiV School ott 

-8-61 while the School was u -er the coiìtrol ui the \I;itititi 	(ijiiiiiiittcc 

oF the ARled Sch.I. With th 	41:101 iii ilw stI(I .,caic by hit -.aid ulIICI iii 

qlIc.'Ii(ffl Iiiiin the date ut 	i. 	tI:II :Ipj)UilitIflClIt, it s(Ij)crcede 	the jiijtjal 

:lI,hjIltlitlfleIlt mule by the 	I.in:i,iii 	Luiniiiittee, reul1 iii 	to :1 iiutiuiiil 

1)pinmcnt toe a lung !)efl 	iiicii is also a)>e;IIS to he iirciiI:ir. 

it 	I:., 	thre$ure. 	recIcte(I 	tiiu1Iv 	It) 	exaillille 	the 	i ric'iiiiiIic 

uhSeFVCd above and cI:iiilv the eligihilitv/iiichgWihty ut the suite oF Rs. 

I-4Utt-2uO/- to the iLiO .\iI4e1 	I LI'. SchoOl iii hc jiruscal 	wefl a 

to OilIer CI1CFI! Cases. \e;e.S:IlV ((lCi (S) 1I 	:;sti he issued i 	uk regard, 

if ncceSSitVaU ises. 

The Servic! Uools oh Shri Smgh is cflclusc(i IIerc\Viti1 mr reauv 

relctCllCC. 	
:. 

. 

- 
-. 7 	. 

LnciuM2d:- As staled above. 

:- 

\uti is iijt hilti hi v. 

Sr. Ace ni nis 41(i(m'/leusiuii 

I)atcd 	........................ \u, t 1 cu./l -4/Stiin/ U) I 412UU3 - 2(iU4/ 

- 	

- 

 

The .I0II1I Secretary (l'cusitiu) l)cpartmenl ol l'crsc}iIilel 

(t)VCIIiI)teI1t oh \iIlij)ur. 

2. The ('omluissionc; [ducitiun (S). (ovcrnineilt of Mmlilmr. 

.-\nou Sh. 1.cul. 1-lead \1asiei' oh 	c1aji 1.P.1,11001. 

I 	( 1W AddreSs:- 	'::Ijni):I1 	Iutuiu Leikai, 1111hal. 

2.v 

Si' 	 ~ 10, 
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e 
kcCOOM 
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yL 
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•J'r:t 	' 	4i-4 
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• 
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A N N LX U R.1T 

Irregularities observed as in Pension AuthorisatiOn (in brief) 

Shri N. Gambhir Singh 
Ret.1. Asstt. Teacher Ka'lika L.P. School PPO No. SMI10007. 

'Note' side of pension file is not maintained. 

The pensioner was retired on 29-02-96 (AN) and he was allowed to enjoy 
the Sr. Scale of Rs. 1640-2900 with effect  from 1-1-86 as Head Master 
L.P. School vide Edn(s) dated 30-6-2003 without concurrence of Finance 
Department. However, revised pension has been authorized. 

The scale. of Head Master/Head Pandit of L.P 
separately in R.0.P.'90 effecting from 1-1-86. 

School are not existed 

Irregularities in granting higher scale to Head Master/Head Pandit of L.P. 
School were pointed out by Sr. Accounts Officer pension vide his letter 
dated 21-1 1-03. However, he continued to authorise revised pension on 
the higher scale without any intimation from Govt. and approval from 
DAG/AG. 

One New and two old Service Books of the pensioners were found 
forwarded vide ZEOs letter .dt. 23-2-04. However no requisition letter of 
the two old service books by ZEO to AG Office beforehand was not 
ayailable and the three service books are found not diarised. 

The case was never put up to SOIAAO concerned. 

7. The signature of the dealing Assistants were not available in the office 
Pension Authority copy in violation of Office Procedure Manual. 

Shri H.T. Shingkhokai, Retd. Asstt. Teacher, 
Maokot Junior High School. PPO No. SM11978. 

Pension wasrevised by taking Rs. 715 as the last pay drawn of the 
pensioner. However no record of eniry of such pay was available in the 
Service Book. The pensioner retired on 31-12-83 and the revised pension 
was issued on 5-2-04. 
There was no document for requisition of original Service Book of the 
pensioner by the concerned department for revision of pay. However it 

was found forwarded by ZEO vide his letter di. 3-2-2003 (3 was erased 
and overwritten) 
The case was never put up to SO/A.AO concerned 

(c) 	Shri S. Ibemcha Singh 
Retd. ..Asstt. Teacher bong L.P. School 

* 	PPO No. SM17379 



I. 

I. Records ot requkit jri und suhimssiofl ol serIcc Book h the 

ZEO( Kangpokpi) for relixation and revision ol pension caould not be 
available. 

No records of being Head Pandit/Head Master during his service were 
noticed except in the recent ZEO order dated 14-1-2004 and in the newly 
constructed service book fo'ind in the section. 

The case was never put up to SOIAAO concerned. 

(d) 	Shri N. G. NungshichaO 
Retd. Asstt. Teacher Mangkhand Primary School, Chandel 
PPONo. SMI5771. 

S 

Pension paper were found not diarised. 

No 'Note' side maintained. 

Pay regulation and pension report not available. 

The case was never put up to SO/AAO concerned. 

L. TombaSingh 
Retd. Head Pandit, Leimarom L.P.SchoOl 
PPONo. SMi14614 

(f) 

Regulation of pay is not available. 

Case was not put up to SOIAAO. 

Signature of dealing Assistant not available in the pension authority copy. 

Jamithotil Mate 
H.P. rnyang L.P. School. 
PPO No. SM112904. 

Part file maintained. Original not available. 

Original pension authority copy not available. 

Letters are found not diarised. 

Regulation of pay not done. 

Case never put upto SO/A.AOconcemed 

1( 

(e) 

(g) Thangkhornaflg 
Head Pandit PPO No. SM112903. 

1. Part file opened without approval of higher authority. 



Pay regulat " br re' ision of pension not available. 
Case not pw up to SO/AA'J concerned. 

	

(h) 	N. Yarpang, Head Pandit. 
PPO No. SM-O6O5. 

Part file opened without approval of Higher Authority. 
Hand Writings in the Service Bock, other departmental documents and 
revised report of pension revision needs verification. 
Case was not put up to SOIAAO concrrned. 
Pay regulation not found. 

	

(j) 	Shri M. Ninghei 
Head PanditPPONo. SMJIOIS3. 

Original pension papers not available. 
pay regthtion not available. 
Case was not put up to SOIAAO concerned. 

	

(j) 	Keishing John 
Retd. Asstt. Teacher PPO No. SM17724 

I. Handwritings in Service Books, LPC, Pension calculation report needs 
verification. 

Calculation of Pension emoluments had been enhanced leading to 
overpayment. 

Case never put up to SO/AAO concerned. 

* 

(k) 	G. G. Kabichung 
Head Paandit PPO No. SMJ5 889 

The handwritings in the Departments documents and pension Report 
prepared by Dealing Assistants appear to be the same which needs 
verification. 

Cast was not put up to SOIAAO concerned. 

(1) 	Kh. Mohendro Singh 
Retd. Head Pandit. PPO No. SM17684. 	 fl 

Part file opened without approval. 	 / 

Calculation sheet of Revised Pension not available. 

Original pension paper file not available. 

Pay regulation not available. 

Case not put up to SO!AAO concerned. 



j r 

• 

Md. S&udd111 
getd. Head Pandit. PPO No. SMfl 6403. 

P
Book, the penoner was allowed to1OOk  1 .  

pm we f 14-3-99 However, he was allowed reflxatioo'g 
revised pay of Head Pandit we f 1-1-73 without sekag fü1t! 
classification from Govt 	

h 

No.. L.P.C. available. 

The case was not put up to SO/AAO concerned. 

(n) 	L. Biren Singh 
Head Pandit PPO No. SM17358. 

4 

I. Handwritings of the dea ling Assistant to the revised pension report and 
that signìed in the Report appears different with different ink. 

Case not put up to SOIAAO concerned. 

Forwarding letters not diarised. 

• 	., 	fl•T 
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• JRODUCl'jQN 

I, the Chairman of the Enquiry Committee of the I-louse to 
cxamjnc the alicgd fraudulent drawal of arrears and salaries of 
294 	 in the Education Department. having 

• 	 been autho -jsed by the Committee to submit the Report on their 
behalf and prescnt this Rcport to the Jouse. 

The Committee was constituted by the House on 29 11  March, 
005 with the direction that the report of the Coxmittee be 

submitted to the House within one month w.e.f. 2 	April, to 
2nd May, 2005. But due to non receipt of some important related 
documents and the non completion of examination, the Committee 
was unable to submit its repo 	to the House in time and the term 
of the Committee is extended for another 3 (three) months 
w.c.f. 3rd May, 2005. 

The Committee, considered the draft reportin its sitting held 
on 14-07-2005 ad adotcd it. 

Si. C. Dounge 
Cthmn, 

DatcWmphai Enqui, Comjucc of the House 
the I 4thJu1y, 2005. 

C, 
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RPO. RT 
The ln(Juirv Committe e  of the Flousc to examine the alleged 

fraudulent dra\-al of arrcars and salaries of 294 Hcadpandit.;/ 
lleadmasrers in th Education Departm e nt (Schools) was constitmeri by the 1 -jusc on 29' I\Ia rch, 2005 with thc foIloving 
menibel's 

Shrj. C. i)ouncl ilon'blc iLA 	- 
l)r. Niniaichanj Luwang, Hon'blc ?1JJ, - Member 
Shi.i R.K: 1'hckho, Hon'bJ MLA, 	- Member 
Shri. S. lbohal Sinh, Hon'hlc MLA, 	- Member 
Shri. Tb. Tomba Singh, Hon'ble MLA, - Member. 
Shri. M. Bhorot Singh, Hon'ble MLA, 	- Mcmbcr 
Shri. W Brajabidlm Singh, Hon'bfc MLA, - Membcr 

Ihe Commiu.ec is to submit its report within I (one) month wc.I. 2\pIl to 2'' l\Iav, 2005. 

Tht due to its wide scope and comp1ety of the mattcr, the 
Conimjttcc could not cxan -jjIe all the related documents furnished 
by the Department or Education (5), Finance Department 
Directorate of fleasury and Office of the Accountant General, 
Mthipur iasnch short period and as such extension was sought for 
another period of 3 (three) months c.f. 3'Ma3 2005. 

1CKGROUND HISTORY OF THE CASE 
This case relates to the alleged fraudulent drawal of pay arrears, 

Psion arrears and other benefits by the teachers in the Dcpartment 
of Educatioti ( Schools) in 2003 and 2004. A series of orders were 
issued by the Director of Educaon (Schools) Governmn et of 

1anipuynosd%jl) 2033 and 2004 (upto hui, 2OO4 under which 
 

10 \\ Lte  L\ it 	UI h rg 	I U )IJ1UIt/ I Icadnmst1. of ers. iijo r/PhWu-•1ju 	Basic Schools were allowed to draw the cak; of pay of 1 l 	lpandit/j-jejnastr of 
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) 

Primary/JB Schools with effect from the date of their holding charge 
of the Schools for gettingpcnsionarybcnefi. In some cases the 
benefits accorded by the ordcrs go back as far as 01-04-1964. 

Another set of orders were also issued by the Director of 
Educadon (S) allowing senior scale of pay to the Ex-Headpandits/ 
Head \'Iasters ofi.2/Primarv/Junio r  High School on completion 
of 15 years of regular service in thci.r respective grades. 

Zonal Educa.ion Officers also hsued sunar orders allowin 
1-1eadJ)a;dj: 	i 	;ir'ary S:ais 	 scale of pay 
(.Rs. 1640 - 25) 	cadpaniis of jB/Prirnarv School on 
COJupiCUon uI 	.u's of se:'vice i:iregular establLchmcnt. These. 
OtOCtS \VCLe 1Uau CIeL1vC from U .1 0 1-1986.. 

The (onHc examined 22 ordc.rs issued in respect of 294 
eachcrs or aluwn1:' to draw tOe pay scales of Headmastcrs/ 

i - icadpandits ot L.P/Pdmary SChOOlS. 1'hesc orders had been issued 
by the Departnt of Education (S) iii 2003 - 2004. 

Duri.n; thC COULC of further eanination, many new cases were 
detected rising the prL:sent nunb . 934 cases .as reported by 
Dizcctoratc of '1 i  :;:nies & ic t;nts. The number is likely to 
increase iurthe. 

That in cOurse of examination of some related documents 
submitted by the Diec,oratc of Lducnton and information received 
from the Director of Treasury Office, Government of Manipur, 
the Committee dctcctcJ new cases on fraudulent drawal of arrears/ 
salaries of the retired Hcadmasters-/Headpandits of L.P. Schools. 

As the number of persons inoivd in the irregular drawal of 
arrears/salaries of the Hcadmastcrs/l-kadpandits arc increasingly 
large, the task before the Committee was enormous: Further, as the 
nature of offcncc ncnz criminal in nature, the Committee decided 
that the Governaanir Of Manipur, particularly the Police Department 
be urged r ernsd;.ue a Special rnvcstigation Team to investigate 
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die case in addition to the cxnin atioi :. ten up by the Enquiry 
Committee of the House. 

The Police Dpartmcnr issued an order constutmg a special 
Inycstigation Team consisting of 4 (four) Police Officials under the 
sUperVlSlOfl of the S.P. CID (Ciimc Branch ) (See Anncxurc - A). 
In' anothcr,.otdcr issued on 7th  June, 2005, 3 (three) Police Officials 
havc been gddcd in the Special Investigation Team eeAnncxuze-B) 

In another order by the D.G.T. Manipur dated 01-06-2005 Shñ. 
A. Rorncnkurnax Singh, I.G.P. (L.O. - II) Manipur was, placed in 
overall charge of the investigation of the said case and the SIT 
officers will work under his supervision and direction. On the 
direction of the Committee, the Department of Education (Schools) 

5 Government of Manipur lodged FIRs about the fraudulent tirawal 
of pension arrears and salaries to the S.P. Imphal West and the 
Officer in char,c, Police station, Lamphel on 28-04-2005 and 29-
04-2005 rcspccd'.civ. 

On receipt of the witten report from the uucation 
Department, GovcriuiienL 01 Manipur a reguar FIR No. 71 (.)051,1?/ 
P.S. U/S 420/468/120.13/PC was registered at Larnplicl Police 
Station. 

The SIT in their letter No. 10/04/2005-IGtO-lI)(Pt-1)370 
dated 21-06-2005, has submitted to the Committee actions so far 
taken by the Police Dcpartment in the course of investigation. 

The SIT reported that after the rejection of the interim 
anticipatory bail by the Hon'bie Additional .cssion Judge, Manipur 
East, the following accused persons have been arrested by them so 
far 

Shri. N. Surjit Sin;h ;  ZEO/ Thouixd. 
Slid. Ch. Ibohal Siagh, Rctd.ZEO/ImphJ. Fast. 
Smt. Boboi Garigtc, i/c ZEO/Churachandpur. 
Md. Nur Khan LDC/DA Education(S). 	 - 
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• 5. Sun. Sinani Manithoj Sin,ii, UDC, Education(S). 
Athokpani Shamu Singh, ZEO/DDO, Education(S). 

Shri.Ningthoujain Khornci Singh, DI/DDO, 
Zonc-I, Education(S). 
Shri. Ningthouklioi -igjai Rajen Singh, Head Clerk, 
Zon-'i Education(S) 
Ninomh-un Nirpen. Mchci, Cleric Typist of A.G. Office. 

• Inipo:tt accused persons who are still absconding arc :- 
Shti. 	i.:nray AddL Director of Education (S )(HWs). 
SiUi: I .. Sh;tinungoa Sh, Reud. Directot, Education (S). 
Shti. V. 'aorLu, ZEC, ianicnglong. 

4.S1)rj. 	\i:i;, Joint .1Dircc.oc, Education (S). 
Nal.(, Jacob, ZliO, Senapa. 

6. Slid Kh. i'ovainia Sinth, Rctd. ZEO, Bishnupur. 
7.Shri. Ncn;mang, Dl, Hills. 

Shri. N. 1Ihinbj Singh, DI. (Zone-Ill). 	 • 
Stib .;\sau lKiranIcu j  Sinh, UDA/DA, EducatinS)... 
Slid .1.1;. i ..tbango Siuh, UDA/DA, Education (S). 

ii. Slid. A.UioH::ui Biuc1i SinrJi, UDA/DA, Education (5). 
Shni. ii: 	ibungo Sinh, L5DA/DA, Eduation (S). 
Shni •  
SIjh...' i anHamban Daniantj Dcvi. 

15, Shti. Moinangthem Sanatombi Singh of Heirok Part - I. 
• 16. hId. I zir, Accountant ZEO, Kakchg. 

17 Slid. Thokchom Sudan Singh, LDC, ZEO,.ThoubaL 
18.. Shri. Ngaigorn Chandrahas Singh, UDC, . ZEO, 

Churachandpur. 
 Shri. Nguituohan, Head Clerk, ZEO Churchndpur. 

Shri . Licnchongkung Hn -iar, Sr..Acountaxit ZEO 
Chunaciaadpur 	 . 	• 

In onder to anrst the accused persons raids have been conducted 
plocecamgs under sec. 32 ........._•••••__• - -,. 

 



CrPC to declare them as pi:oclatmcd c'ffcndcrs rc i:.racç taken up 
by the I.nvcstigarin 

SEIZURE OF DOCUMENTS 

Number of Districtwise documcnts seized from all the Districts 
• 	arc:• 

Iinphal \Vcst District 	- 	142: 
Imphal East District 	- 	40. 
T houbal District 	 - 	7. 
Bishnupur District 	- 	12 .r 

Saati District 	 - 	7. 
lJkhrul District 	 -. 	9. 
Tamenglong District 	- 	8. 
Churachandpur District 	- 	8. 
Chandcl District 	 - 	10. 

A1crn'cstigation rcport submitted to the Committee, the 
following persons;arc found to be instrumental in co-ordirating 
amongst the Education .Dcpartnent, A.G. Office and Treasury 
Office :- I .; • 

I.. Shri. Manihar Sgh, of Kakchiug. 
• 	2.i\icdhuman.y1; Sr. AccdUitant, A.G. Office. 

M.d. Gy u.ut of J.houbal Moijing, a11:, 	J.:ttic. 
Sltti. L.arjk\ 3bamn l3hottc  Singh 02 iirai. Lamiong 
};tzar, P..ctl. i.l. 

• '.ki. Sau<.1t :\ii of Yairipok Tulihal, Angtht Thupokpi. 
• • 6. Slid. Juginidro Singh of Yairi.pok. 
• 7. Shri. Nonigyai Singh of NamLol a/p Sangaiprou. 

S. Shii. Manglcm of Nambol. 	.• 
9. Shri. Nirpcn Singh of Kiionginan, Clerk Typist of A.G. 

Office, 	• 
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Shri. iumar Singh of Tera Wangthonhi Leirak, Retd. Head 
I andjt. 
Shri. Kwaklei of Sagoitongba near Recent Hr. Secondary. 

Md. Anwar Ali of TIouba1 Moijing. 
Shri. Chaoba Singh of Thoubal Ningombam (expired). 
Mr. Siiigneng (60 yrs) of Chuachandpur. . 

So far till this report is p:esented 117 witnesses have been 
examined in Connection with the case. The investigation team has 
also succeeded in recoVering Rs. 42,700 as a part of the money 
fraudu1cuth withirawn by the accused persons. They have also 
frozen 10 i)iinr account:s of the accused persons. 

11Sf iON OF THE TDUCATION DEPARTMENT 
(SCHOOL SECTION) 

Dutii examination of Officials of the Education (S) 
Department, the Committee had been intimated that the Dixeétor 
of Educat:ion (S), issued orders allowing the benefits of pension 
aLrears and pay arrears to the Hcadpandits and Headmastersof L.l 
School, though the absence of such posts arc evident from the fact 
that no pa.y scale had even been prescribed for such post either in 
the Manipur Employees (flOP) Rules 1996 or in the ROl' 1975, 
1982 and 10. :d in the RCi 1999 (effective from 01-01-1996 ' 
winch p  :iibed, a pay scac for the Hedmastcr of 1mary SChool, 
together with that ofJB. Sc.hoo tue nomenclature" Hcaadir/ 

was absent. Li>. Schools did not have sanctioned posts 
of Hcd1 i:iit.. Such orders passed blind1' either in compliance to 
court orders or at times, independently to accommodate the 
demands of so called affected tcachrs were done on the basis for 
the orders passed in 1998. Frcsh application by the left out teachers 
demanding similar bs also were justified on the same basis. 

However, the orders are unauthoscd as they had been passed 
without obtaining necessary approvals from the Government and 
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are clearly designed to grant extra ordinary financial benefits to the 
teachers with retrospective effect which was neither the practice 
nor the intention of the Government in passing the previous orders. 

On examination of the officials of the Accountant General 
Office, Manipur, it was submitted to the Committee that as per 
the initial catninadon of records conducted by the office of the 
Sr Deputy:Accountant General (A & E), the following pension 
revision cases were finalised by that Office between 19-06-2002 to 
16-042004 on the basis of orders issued by various authorities in 
the Government. 

'I. Particular Totalnuinhers of caccs in which Gr:wii 'I;,tl. 

o. pcitsionav bcnciits have been revisc.. 

betwccfl 19.6.2002 to 16.4.2004 based o 
Or(crh issued by varioub authorities in 

the Guvctumcnt including Director of 

— 
Ec'ation (S) 
19.6.2002 to 4.5.2003k.5.213 to 16.4.200 

lead Pandit 104 919 - 1023 

I lead Ma:r 51 384 435 

Sub-Thtal  155 - 1303 1458 

2. Asstt.larHcrs 243 55  

I tjnidentilid nil 203  

- Total: I 	398 1563 1 	1%1 

The revision of pensiotlary benefits has been done o.i the basIs 

of various orders issued by the Govcrn:ncnr, Director of education 
(S)and Zonal Education Officers. 

Out of 1458 cases revised during the period 19-06-2002 to 
16-04-2004, cases revised on the basis of ordes issued by Director 
of Education (S) are being identified. So far 100 cases have been 
idcitifieI in vhich pensionary benefits of Ex- Headpandits/ Head 
masters were revised on the basis of orders issued by the Directorate 
of Education (S) (92) cases and ZEOs (8) cases. 
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At: the same time the A.G. Office also had beca exercising for 
o;tnt 	ouyirid idcntifv.içgji:c case files of Ex-H cadpandits/ 

llcaclmasicrs who \vCrc aho\ver:l 	said benefits by :cviewing the 
office rccotc :iad files. As a tesul: ?f. this exercise, details of 502 
CasC I \ C 	 ) 	 o Li iss onc, Luoc dot I hc 
1iiihaial i: 	iic:n:uas in these .:tuii 	i cascs is appcndcd below :- 

Particulars Pension Arrears nb 	 of 
Original .... Rcviscd iGatuity Cothmutation 

______________ (in is) (in Rs) j (in Rs) (in Rs) 
l'l3atch of 1,78,343 2,29,885 21,71,465 24,61,214 
100 pen SiOflCts 

Batch 	of 1,33,540 1,91,242 24,08,521 26,16,848 
19 pensioners . .,.. 

3n Batch of 1,3),312 1,70,451 20,63,371 .68,84,486 .: 
108  
Ith Batch, of 
175 OC;lSiuiL:rSI 

3,5i,944 
. 

4.9 4, 

. 

56,58,828 .,68,84,486 

I 1'otal 502 7,09.139 10,95,418 1,23,02,185 1,88,47,034 

The Coininjttec also cmined the officials of the Directorate 
of Treasuries and Accounts, Matupur, as the Committee feels 
that Treasury Offices are playing an i.mportant.roic in the preparation 
of 1 nsion/arre.r pension hills. 

ARREARS DiA.WN 
With the dii:ection of the Committee, the Directorate of 

Treasuries and Accounts also investigated cases on payment of 
arrears of peilsian to the E::-i -icadmastcrs/f-Ieadpaudits. The 
findings of die Denartinent so far had revealed that payment of 
arrears of pensio:i have i)Cdn made to 934 Headmasters/ 
1-leadpandirs. '['he table showing the number ofpcnsioners aiid the 
amounts of arrears drawn Treasury wise arc siown as 

• 	U. 
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'The Commit ce'hs bceii intimâfed thatthe above data ca1 not k 
be trc'ited as the final figure lie large discrepancy between the 
figure of 294 dt tcced by the Education (S) Dcpartineiit and the 

• .934 pensioners detected by the Treuriesnd the total number of 
'cases (1458) in which pcusianary benefits haveb been revised for .tF4e 
I-lcadpandit/Hcadnastc.e by the OfficeLof Account General, 
Mamnur need to be reconciled.:. 

 
There are 11 Treasury Offices and 5 Sub-Treasur) Offices in 

the State, out of this, 110 TI-cisuries and 3 Sub-Treasuries handle 
pcnsiou i'n -:tes. All thc5e 13 Treasuries are involved in the present 
ovcrda',--ils. ' 

Y 	rds of tE (.)iicja1s of the Dcctcratc of Treasuries 
and cout:ts:s that t.'c Lcury Oftices are prcpanng pension 

L arrcaL ii pn the stren h o the PPO issued by the Accountant 
GencriL  

-.XCESS AMOUNT DRAWN PER MONTH ,: 	
$ 

Txcasury-wis c6nsoidated statnent of excess monthly pesicu 
drawn after Revisionof'.pnsioñ is appended to herewith :- 
Trcasury-wic Cthso1idatcd Statcmcxit of Exccs zionthly Pension drawn aftc 

•,Revion of Pcnsion. 	.. 	,•,--. : 	• 

SI. 
No  

N'.rnc of Treasury- •..•> 	: 
, XCC6S amount drawn per month. 	- 

,:,r1ca t .ipur rrcasij . 	 78.655 

3. 56,412 
• 

: 	
40,070 	• 	 • - 

___________ - 	 ''-io 	• 

6. 'ibun 	. 	 - -• 	- 13,090 
• 	 1,48,902 

Morch •  9810 
 •-• • . '' 6,69,178 

i35,250 (avcra amotrnt) r F• 	• 	 • 	 -• 	. 1,65,847 
. 	 ._.. 67,340 

Y:ti''--  •-- 10.488 - 
. --21,49,049 

1 .  
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ii. 

1, Excess monthly pension drawn for10 thonths is estmatedto 
be around l. 2,14,90,490/-,after resionof pnsion. 

2. Total amount drawn on pension; graiit; conunutiOn after 
tcvision of pension is calculated to be around Rs. 12,55,80,299/... 

MISSr ON OF F T NA NC F 
'' JT 

GO 1 FRN?ylEiIT (F r1AN 

---------- - On rccjiisition of information froni the Finance Department, 
Government of l\iaaipur, by the Enquiry Cornniittec it has been 
submit-ted to the Committee that -. 

The Educaton Department should ke acuon foi ue1eon of the 
notnendature "Li? Schools ' appearing in the RRsfor be pt of,  
Head Master, Primary Sdiool issued vide notification No.2/12/1996 
since there is no post of Headmaster/Headpjdjt in the L.P. SchooL 

Percent of charge allowance only to teachers serving a3 Headpandit. 
of LP School should be considered by the FinanceDcpartment PIQ. 

• 	3) Concurrence of Finance Depaiment (PlC) should be oltained 
• 	for grant of higher scales of pay wherevei there is specific CQ1irt's order 

and such benefit should not be extended. automatically in caes where - 
there is no such court's ordct 	. 	

• 	: I 
- All cases perining th. notional and reospective promoon/ 

upgradation should be ±eferredto Finance Dcjartment (PIC):for 
examination 

. As regards the pay sales of.Hdpants in L.P Schoo;it is dear 
• that there has been no prescribed pyscalc for thc I -iesdastcirs in L.P. Schools evcn in R0.11, 1996. . • 	.• 	• 

- 	cases of rcfixaijon of the pensions invoivij ii:r py vith retrospective effect, cc'ncurrcnc c  of tic Finance DecarL: i,cnt is needed 
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( under GFR (Ru]c 42-A):In these cascs;the pcnsion cI1 ofth AG 
Offi& shodd have obinèd advice of the FinanceDepax ent in this irnttcr bcfoc 1ssu1n -  fresh mu 1 c,ude ' 

he suli 1sso1 of the F 	)epacnt Go cinment of Mnipur is tl iat all uc Finaiivai peccden/ju1cs ha\ e been wolated 
by thc DirecLoli c. of Educ'Loi (S) and the Office of the A G.  •• 	1 	... 	- 	-- - 	.. 	.• 

PIFFEREN.STAGFS :  
Ihe Comrn'ttce, during the course of exanimatlon detected the 

follo'ing orders gin 	Headrnaster.s Jeto-Ex -  Headpahdi/ 
Heidimstci of L P/Prnmu)' SLhOOIS' 	 - 

HE DMASTERS SCALE TO EX-HLJ\DPANDIS] S/DE ½DMASTERS OF L P7 
PRIMAp' C1IOOLS • 	 . 	. 	. 

SLN0. Ords io./datc 	 No, of teachers 

	

17Q04 	10 
.:l:.. do- 	,. 	-. • 	du. 15-1-2004 	•.. 	• 	• 18 
• 3. 4/2/2ou3i:D(\O(I) dL. 23-i-2O04.. 	• 	16 -. 

4 46/25,'20u 	D(V)(I) di. 1712004 	 17 5. 	 -It. 16-1 2004 	 9 
Jt 17-12-2003 	19 7 46/12/003-Ed(V) 	d 1 1-2004 21 

do- 	- 	- 	th.5-1-20O4..-:.- 	- 	•: 	21 
- 	dt17-1;2-2003: 

10. 	do- 	.. 	• 	dt. 15-12-2003 	13 ii. 	-do- 	- 4-i 2-2003 
- 	

. P... 

-

9• 
46/7 1 /T:Yv)Q 

13 46/70, )i i1V) 	ut 5-3 2003 	 5 
14 46/8/99 LD('O 	dt 1112-2003 	2 
15. 46770/97-ED 	'H dr. 17-112003 	'--• 	 6 -16.  

S 

t. 

L. 

. 
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13. 

:46/3/99-ED(. 
,. 

. dt. 12-2-2004 	.. 	 . . . 9. 
46/8/99-ED(V)(I)-:.. dt. 21-1-2004 	. 	22 

19.46/8/99-ED(V) ? 	d30-1-2004 	. .41 
.20., .46/21/03-ED(V)(I. ... dt. 32-12QQ4 	. .... 
21 46/21/2003-ED(V)(u) cit 22 1-2004 	 14 

46/21/2003-ED(V) 	dt. 19-1-2004. 	 7 
i: 	294 

& 

ORDERS PASSED IN 1990, 981. . 	. ...... 
1(I-lC)/107/90-SE(S) dt. -5-2001 	 . 74.. 
12(i-C)/233/21)00-SES) dt. 30.3-2001 	 20. 
12(HC)/322/2001-SE(S) dL 13-2-2001 	 41 
46/27/97ED(V) ... . dt.,5-8-1998..., 	-.. 	196. 

?A6/43/88-Jii.)(V) ..., 	dt. 5-5-1990 .,. 	. 	. 
46/43/88-ED(V) ;: 	dt. 12-10-1990 	.: •. 35'.., 

Total: . 496 

The rcguiaritics/anoma1ics noticed in die orders issued by 
ionai Education Cfficcrs were:- 
SLNo. ' 	Name 	 Odcrs No./date 	 No. of teachers 

Nu. 2/i8.ZE0-Spt/50 	dt.19-7.2993 	. . 	S 
Chucachandpur 	2/17/90-ED(CCP) 	dt. 25-3-2003 	 3 

. 	Qandcl 	'.o 2/2/97 LLO(CD] ) dt.. 28 10 200 	 2 

it hasbeen established that most of the orders issued at vajious 
stages had bc done by :ShriTh. Bira Singh; Director, Eudcation 
(S), Shri. Th. Shamungou Singh, Director, Education (S) and 
Shn N K. Slnm.ray, Diretor, Education (S)' 

"Dn bing.prcsuriiably aware that Vigilance Department is 
inaking enquiric--into nunerous cases of un-authorised drawals of 
penSions, arreaii pensions and arrear pay amounting to over Rs. 12.00 
croics.fxom the Government Accounby the retired Hcadmasters/ 
I-icadpandits of Lower Primary Schools puder thu Department of 
Education (Schooi3) on rhe ba;is of tircu1ar .rdc:s p:ssed by tl'ie 
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former Director of Education (S) and the Zon1 Education Officers 
at V'r1ous po i nts of tilUc, 2L' -  N K Shimr't, Director of 
Educations (S) issueIn orde: d:tcd 6.4.2004 1  caricclling all the 
previous o:dc:s passed by1 	 th .s fcc periniño e grantof scc 
of pay of -ici 	ster/HeaJj;ancit3 of L.P./Pinn.arv Sc1oos. The 
said order is appciidcd hereto:- 

GOVERNMENT OF MANIPUR 
OFFICE OF THE DIRECTOR OEEDUcATION (S) 

,) 	( 
• 	 • 	- ORDERs.-.. 

Imphal, the 6" April, .??;' 

No.46/8/2004..ED0): TAll orders i;sucd by this office p6rtaiuiurg to grant 
of I-lead Paclh/UcdMaster's scale of pay to cx- Head Pii't7Hcad Masict of 
LJ/Prirnary School for pnsionary bcncfits stand cancelled. 

S/d- 

	

s.:., 	 IShiinray) 
Dixector of Education (S), 
Government of Manipur. 

Mcmp No.46/8/2G04-E(V):.. 	 ,. Imphal, the 6ApriJ, 2004 
Cop'. to 

1. The ccr.uit General,  
11ie''Viiance Commissioner, Manipur. 
The Cc:'n ;inr Qdn./S', Co't. of Manipur. 

• 4.''T}ie 1:ea; L,/1 -Trcasury Jfdec:: Concerned.  
The 	n:i Lduc,w 	 la n Officr ; 'Depuy Inspector of Schco concerncd. 
Th 	concerned 	 . . 	 ' 
The  
The D.A. coticer:ed. 	. 	. 	 . 

• 9.TheCcrsBoo. 	 . 	.,. 

(N.Shimiay 
: 	Director of Education ( 	: 

Government of Manipur. 

4. 
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However, the orders does not indicate the act.ai number and 
the narncs of ex-Headmasters/Headpandjts covered by the orders 
and also does not inthcate the steps necessary to recover the 

• raudu1ent dr4a1smade on the basis of PPOissued by the AG. 
• iptr. Iappcars that there was no intention trectify the matter 
ata1L 	. . S 	 . .. 	 . 

The Comnirtcc took sethous vicv on the irrcgu5it orrs issued 
at various stages by the Di.rcctorteof Educadthi (S) illId ording1y 
instructed the Dcpartmcr t conccrned to initiate appi:opriatc 
disciplinary ac.on on the officers and staff involved in the fraud. 

Following direction givn to thc Department of Educntion, the 
following Officers/Officials of the Education (S) Department had 
been Suspended:- • . . 

List of suspended Officers/Officials of Educntio (S) 
D.partsncnt, IJanipur. 	 . 

SI. 	Narc of CiiccrS/QfIkjaIs 	. 	 Oi 
No. 

Shii N.K Shiin:a); •••• 555 	

-• Dircctcri:c 	(S) 
Director of Education /Hills 
Shri. M.Suiatoinbi Singh, ZEO • 	- Zone-Ill 	. 
Shri. N.Surjit Singh, ZEO 	. -Zone-III • 	. .Smt. Boboi Gangtc, i/c ZEO.. . 	C.C:PU. 	 . 

5 Shn A Shamu Singh i/c ZEO - 
6. Shri. N. Jacob, i/c ZEO 	•• 

Shri. M. Vaorei,i/c ZEO 
8 :S.hri. S. Lckhcndra Singh, i/c ZEO 

.:Shri. M. .Kumar Singh, D.I./D.D.O. 
Shri..N. Ibopishak Singh, D.I./D..Dp. 
Shri. N. KhomeiSingb, D.I:/D.D.o.. 

12.Shri. N. Ibohanbi Singh, D.L/D.D.O. 
11Shri.Ngultuolian, lid. Clerk 

C 

lb 

- 	
. fl• 5Jj 	 - •• 	. 

- •Senapati 	. 
- 	• 	.:!J1 	•- 71 

LJjrjbaxj.j 	.. 	

. 	•• 

-. Kakching 	•. . 
- Zone-Il, Bishnupur 
- Zon-I. 	• 	. •. 	• . 
- . Thoubal 	.. . • 	. . . 
- ZEO Office, CCPur. 	 Si 
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1.7 
14. Shri. N. Rajen Singh HdClerk... . 	 •ZEO Zonç-II 
15 Shri. I ..id ongkung Hnrir ,  Si Acctt 	ZEO Office CCPui 
IC Md 1\iu riharnad, Sr.Acc 	 ZEO Kikc1ung 

Shri. \rcithci,Sr.Acctt. 	 Ukhru1 
Shri. S. MaithoiSingh, UDC 	- 'Directorate of Edn.(S)' . 

Shii. A. Kirankurnar Siagh; UDC 	Dircctortè of Edn.(S) 
Sliri. ii. Jungo Singh, UDC 	 Directorate of Edn.(S) 
Shi. A. iircn Singh, UDC 	 - Directorate of Edn.(S) 

22 Shni . Ng. Candrh'is Hn j:  L:DC 	LEO Zone III 
23. SLi.. 'Ih. Sidam Singh, UDC 	 - ZEO Zone-Ill. 
2i1: Si:i. N 6f';.hdiong1Kipicn, i/ ZEO 	- Kaipokpi 

(no" revoked) 	 . 

Shri. 11.13. \ngkhel, Dl. 	• 	.
'-, Chandel 

'Shsi. P. Akha,joint Director 	•.: 	 Educaon (S).  

Sl i.i. K6kholam HacKip, 	' 	 ZEO, Zone-I. 
2. 	t.%icng,  

I! 	i:.icab1c tht rv'ction OFiipcnsioiifMts. Nrahcbong 
Y E1) ..vas do:r so h.:tily iv the DcDar1L1Cflt \vithout tiLe 

,iie Coi: - it.•. 	-. 

	

~IftTVATION
ilie Cotn:nittccisof the ew that the Depar 	is of Fanc; Fduon, 

i.. I tlicj\ccountznt General Office and the Directorate of Education(S) was 
itware about alleged fraudulent drawal of pension,arrears and salaries by the 
rcurcd Ilcadmasters and He?dpanc.its of LP Schools. 

	

:J.. '. 	 . . 	 ..7:.. 
. .. 

30
. 	 - I he fi m ct estab lished n a iccng held on 12-10-2004 at 	0 PM 

in tht.iff cc Cnarnber of the Principal Secretaty (1innce) Gocrnt cnt 
of Manipur tl)eqin the following Officers were present to discuss niatters 
rclatin to gratitof pay scale to Headpaidits' of L.P. Schools and 
rctro''ccu C 7)L0r1ouon in respect of school teachers 

I. Shri. R.C. slishra,' 	 : 
Princ)al Secretary (Finance),': 	. ..: 	 - 	 .. 

Government of Manipur. 	. .. 	 . .. 	
... 	 .... . . 

r 
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Shri..P. K. Kataria, 
-'\ccountan .(Cncra].  
Sh:i.  
Coini ssio.:er (Lducatio1i- Schools) 	 -. 
Government of iCaninur. 	 - 
Ms. itina Akoijam, 
DAG (A&E), ivfanpur. 

5 Shu Cn J 	it -t Singi, 
Director of LJuc Iuu i (schoot s) ,  Man )uL 

In the mccg, the Accountant Genera!, Manipur hi i1..-iicd ccrtain 
.irrcgularitics thai were dc-ecicd in the coui:sc of cxamlr L!o: O pension 
pprs of retircd tacher, parucuiarly the irregularities h ;:it; higher pay scale to the tc ,Ichius who had worked 1-Icadpandi: o L.P. School 
and rctrospeciiv proinotiois pjvei to the:n without Lh c  coiiuj- cc of 
Financc Department 1he DeputyA.G., wfaillipur also pojntcd Out in some 
cases the pay scale prescribed for the post of Headmaster,JJ3. School was 
granted to I-.Jcadiandits of L.R/PrnrySchools fro m 01-04-1978 onwards.. 

The representative of the Education (S) Department clarifid tI - at 
there is no sanctioned/created post ofHcadpandit of:L.P Schools. 
I-Iowcvcr' some teachers who had obtained court's.oder for payment of 
higher pay scales for the Period during which they:rendcrcd scrvicc,as 
Hcadpanditwcrc allowed to draw higher pay scales in compliance to court's 
clirectiv.  

The Director of Education (Schools) c::plaincd that SChC:OiS having 
classes upto class - 11 arc catcgoriscd as LI'. School while .:c::: -s havmg 
classes upto V'atai]d;Ird . cJ.B./Pi-iij:y choo1s. J-Ic :ti:;o sub icd that 
there is no saIcLoucd/caftd post of I -Icad)1t/L.p e1l although 
dc pest of i - catij,rndjr/j p School is included in the ].eci:uh;net Rule5. 
The decisicxis taken in the meeting arc: - 

i) Si:icc there is no post of 1-icad Pandit, L.R School, tic Director. of 
Education (Schools) should take itnntediate steps for : ctc of the 
noinc:Iclarurc "L.1 Schools>' appearing in the fiR for lhe Post 1-lead 

asters, Prhnar- S':liouis issued vide Notjc:tjoi No.  dated 02/12/1996. 
- 	 •-: 	• 	........'r- : 

.1 
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• ii) F.D. (NC) :;ou]d consider grant of charge allovnce to the teachers 
scr\ibg as Hea J of L.R Schools by rcvcrtingback to thc positio:i 
that existed in the ROPs prior to 199i instead of equating them witl 
I-lead Master of 11 ;:inz:y/J.13. Schools. E D. (NC) should dii hale action in 
this regard. 	••- . 	 •'• - 

	

•.:,, 	•. 

iii) Wherever there is a specific cou's order for raiit of higher payscaie, J 
it should naiah1 be done \uth h coucurience of Finance Depathnent 
(PlC) as per the Rules of Busrncss/Servic.. Rules, and in case where there is 
nosuch court's order, the beddit should not b xeridéd adtotic'afl 

i) The Actrnjniir tic I$partment of Education Deatmt (Sclools) 
should consult S in AhsokPotsanbam, cnio Xdvocat in res,cct of the 
perdmg coutt cses reiatin to payment o('highcr pay sca1cs with 
r..trospecti c ' ci and find \v'i "d nae,,Uls to stop grant of higher py; 
rctrospecUvel' 	 . 	.- 	---:- • 	:-. 	. .... 

v) All cases, pertaining to..nouional arid rtrosp.ctivc romotiOn/ 
-.tupgradatioa should b 	fcrc:l o Jinancc,Dejrtneiit. (PlC) for 

examination. 	 .,...• 	 . 	.. 	..• 	.. 	. '•. 

I ' 	c Cornr L c finds it . incoinprehensible that despite bemg aware 
that such hrt s 	Luds 'crc 	, pPice, nofuither action e.ithero 

7 t recover huge sums so dra i'.vcre.initiatcd-or 7  Steps..tken.tQidFndfy rd' 
book the cuip its. 1  Io.. ever, on the dnc.non of the Committee, payment 
of pensions to all involved pcnsioners have been stopped since Iy,  2OO. 

• 	
. 

 

Thc Conunit:ee aiso-bservcd that there islack of response arid ready 
• 	co-operation from the concerne1 Depacmcnts at th dine of enquiry. 

2 The Commitce obscrvcs that -allihcsc irregularities' in the 
fraudulent dr:';al oi pay arrca5, :i;ion arrears and othr benef,ts 
enjoyd by tiir tcahcrs in the ) parirxentof Educaton (Schools) 
are mastcrir.iod'rd by some Ofuizers/Offici.a]s and same brokcrs.in. 
collusion Wi7' Li r)i.rcctor of  th I '.rcation Department (S) 

3 The CoxL1..c, in the cose of examination had found that 
m2nyof the L ..-ieadmasters/Hcadpandits 'ere not cen aware 7  
of the arrcrs, grAtuity and .onrnutat1oa t6 them following the; 
revision of pay scales by the Directorate'f Education (S) t1o'ugh 1. 

L.. 
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a:ics of ord.r'.; umencing fr mO5-O5-2OU3. The Cot.t:; 
suspicion that the entire exercise 1had. been masterminded and 
engineered by certain persons (b,vke') asociatedwth the Directorate I of Ed.ucatio (S), the 4.G.'s,Pffreardperhaps with the knowledge 
:of Trcasuris is'proved beyond doubt.  

F . 	 • 	 .. 	 •. 

4. The Cohunittce took coti view, of kG.'siii'ioivcrncnt in 
indiscriniiiath1y is,suiiigrcvise4PPO without any:chek whzt.;oevëi 

The A.G. Officon reciving the orders 	the re'. ision of 
pcncion arrears and other bcnefits,should have asked.for claiicatioi 
fm Finance Departmnt whether confermentof higher ::ay and 
arrears to rthed Hcadrn2stcrs/Headpandits isin.cnformity with 
R01' 1 999.The facts coi4d also jeasccrtainedfroni the DcpzrtmcnJ 
of Education, Government of Manipur.  

• 	.......
,.

. 	 "•'•• Cr 	:. 	- lflfn,rf- 	. 

5.. The submission ofthe Treasuryis.that unless there arc glaring 
facts and circumstances which, havç been brough to their notice, 
the . ;Treasür" is generally expected .o comply with th 
authority. Normally this is general procedure. 

However, the C:.,inrnittcc fids it cifihu.it to accep 
Treasury shouu trh shelter on the above. The Trcae;-•- ir aLu 
erpcctcd to ve;:i '.';l.eter the pension rc :lofl and arrar heiiit:s 
mentioned in the orders were in conforLity with ti 	199 
(effective from. U14)1-1996) which orescribed the pay cak ; the 
Headmaster of primary SchoQl, together with that of thcJ.B. School. 
L.P School did not have sanctioned posts of Headpandi. The 
sheer numhc of such orders should have raised some suspicion 
and they coul,d ha'.c been more careful'instead of hatily prepathrg 
idls and passing theni without any verification: The Conmitte 
would like' th Financc 1tclartmcnt to look into this seriois 
decLiction of duties. 	, ,. 	 • . 	 .'. 	 , 

The obs e'v~atiorl of tii Conin.±tce is that the Diiecrcraie of 
Education (S), .i.\.G, Office and the Dircctrate of Trearuries and 

I 

S 

. 	 . 



4 

- 

--S.:  

H 
I 	- 
I 	- 	- 

I .  ilccounl Ls are LJU1ll)r 
respopsil,ir that led to the uLcgj diuval of LLC1s, shi 	0 r 

the Hedts/Heithiaste of L P Scioois 

The Couj1j;-tee apptectccj the COmmendable job pc±fored 
by the SIT in ar.rcsung Some mupoi:tj ausccj persons At th 

	* same dn the COn11LtCC dcsjr t;hãt the SIT.should not Sparc any 
H one Whether bi or 1flflUc!)til iii the. cours 

O - it t 	 s h1vesgaon  if hc evjdc 	
tucj invo. arc cstabJjsJ ccl in the case. The Conimjttcc 

regretted to flote:that 11portantofficr5 
omcials, ';ho arc alleged to have bcch.h1vQ1

v d in the case arc s,dIl abscon1. and evadingarrcsts •- 	- :-, 
'S. 	

AIION 
• 1. The Cc 	: 	ee St VO]';1 irec 	 s  tJat the Grcrnnit should C0flc out wjth c1ea hatc 	

rcsponsjbdjdes to thc Officcrs/Of:;cI.1 5 
 of thc Diectorte ÔfEducatjon (S) :\1— inaster  dic frad1cnid\.l àfensij of 	 iarreqrs hnd lajs 1-Icd 	cidpni s oF L P School 	- 

2 rhe Co nnttce ias cstablished,ih invJverneit oftsoie 
•..'' ':..r S.. 	

: OffiCc1s/QfG 1 
 is of the A G OfcThe SIT is handfcappcdto  Properl) im ccug 	the cascs s the A G rsentraiiy Adrnnustcrcd Ofc 	d SUCh ccrni Ploceduies  are required to be followed in • cascaccuseci persons are to be 5Uflimoned/axrestèd for tcrrogation 	' bythcS 	 / 

The Com ' 	c, therefore iLcoucfldS Lhat tne SIT sho ld 
1 Wbtc Cg 	 ) ed steps iL i erforimig their dubcs for U e arrest of the 	pci•sos.........................-, 
3. •Thc role of bi.kcrs who acth-cly ced as ageit had also provcd cvid doubt. The Comrr 	 becn 

dtt-ee reconncflds thath persons should also boOked Aropi-t 	•  on invol 	 shod also be.taken ofuCu; who retjj"ç 	
-::. 	- 

I, 
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4. 	So faz the Directorate of Treasuries and Accounts is concerncd, 
mtcd list of Ofñccis/Officrils ire 	to be plcpliL 	SI 

anu also no arrest have been made, thouh the list of mu:L of dicm.. 
11adbcenmade.availab1e The Conin±tcc isf.jth:yiw thatthe 	f . 1)itcctojlte of ILCSULiCS and Accounts,1'Ianipur 	 ius 	have , 
knovlcdgc of the itrcguiari ty of orders issud.by  the Director of 
}duc'mtion (S) Copies ofJanous 	 from pay orders isucd 	time to 
time by the Finance Department are usually.endciredio the Director 
of the Treasuries and Accounts.::..r  

Ihe ComimiLice therefore, recommends that th c, GoL.nmcnt 
of Mapur (especially Finance Dcpartmcntshuid take ;tcns to 
detect the officers/officials of the i:casury Officc.s who Lnowngiy 
entcrtauicc.i we FI  raUJ PPOs issued b 	u e A G C ik. 	r 	leo. 
pCISCflflCl 11 0 iL U / hciict 	and to i 	saon 	d c 	n U\ 	cuon 
against the erring officials 	.. 	

. 	. 	S  

5: 	Thou&i tic exact amount drawn in connection with this case. 
• 	t• 
• 

has not yet been ascertained, it is csthnaied to be-more thanRs•13 
crorcs. 	 •-• 	... H •.•.-'' 	•'. The Commttcc, therefore strngi 	recommends that the 
Government should take steps'for,  recovery of the cxcc;s amount 
di iwn by the tc'mchci, iured I-ic'mdni'mstcts and f 	dits of 
L.R Schools. Pensions withheld (i.e. 3 nionths) c:;tn. 	::Cl to he 
round Rs 	47 should be 'mdjus1cd 'g unst ec.. 	"aW21S b y  

irdividual pc11sio1crs. 	 . 	... 	. 

• 	 The Government of Manipur shculd indniac .tohc Hose 
dte steps/acuons so fir tkcn up for tcco civ of die c 
by the ictu.ed Hc'mdm2seIs/Heaup'mnditS of L P ScLoo 	s soon-as 
possible '; ith the 'irnount so far recovered 	I 2. 

	

IJ 	. 

6. 	The Committee is of the view that taking into account the 
H 

.,• 
widespread nature of the fraud in oWing the Education Department, 	

: 1\counnt .Gcncral '  Tfcasics/Banks and non-Official brokers 	.•• . ' 

I S  

1. - S . 	 .. 	 • 	 .•-: 	

. 

S  

L 

I 
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the State Government with ts present pthoccupatioiimd limitations' 
may not be in a position to cc:r.p1te the investigations within a 
reasonable period of time; it therefore;recorntncnded that the., :1 

invstigation hoWdbe handeft ovCr.to mdepeiicletit agency i.e.,• 
Centra1  Bureau ofInvesgauoi L - 

1,' c 
'i;t ANNtXURE - A ' 	 L 

PUR 
POLICE DEPARTMENT"' 	 ; 

• 	' 	 :•( 	 . 	
1' 

h c  Dirccro ,ie'i1of Police Mpur,IripIvtI 
Impal, tL i2 May, 2005.  

No.IC/c '.17)/CO5-PJ i 	A ecizl.[nvJadon Team cnsiti. 
of t: 	3 . occr3 	cnsdtuted utLde t over-aL coaol 
of Spc'ic:i: :tt'cf.policL, (i)Cti) for smooth and SpCCIy1nVCSUg.d0n 

No. 71(4)(5 L:hl Police Station u/s'420/424/468/' 
120-B IPC a.d other casc rei.;ted in connection with the fraudo1cnt' 
drawa of pension. arrearsan6 

I Si 	T 	hanch udr Singh, Ito  
D) SP(t/cAddl SP-i'rc,cct1ofl) 

2 SI r '1 Rameshorc Siih, 
1 isp cor, C1D (Crri -i Bi'inch) 

t 	-...!,4rf; ,. 	'i 	,t. 	•',.';.'' 	1',•' 

3 Si u GaitholungLc 1i1, 

1 01 imphal PaLer S tauon' 
• 	

4. Shri-Th. Manihar Siih, 	
'fl: 

S I o IamphciPoli-- ataton 
'!'he Supcntendcnt o Polieç(C ;Branch 

osel supervrstle lnvLstgation Of thQc.ses which maybe underta1en,, 
d  
by the SIT r' this behalf ard submit qu rterlypr0grsS repo,t the caSe q  

totheundcrsin. • ' ''•.' • ,' 
"A K. Pa'ashar 	' 

Director General of Olice, 
Marnur, ImphaL' 
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/NEXURE - R 

L 	 GOVERNMENT OF-MANIPUR 	- - - 
-. 	POLICE DEPARTMENT 

Orders by the Director General of Police, Manipur, Imphal 
- 	Imphal, the 7th June, 2005 

No.iC/9(47)/2005-PHQ(Pt): - In continuation of this orders of even 
number dated 12.5.2005 and 1.6.2005, the following officers are hereby 

- - atachedI to Special Investigation Team, which was constituted for . 
• investigation of FIR case No.71(4)05 of Lamphel Police Station u/s 420/ 

-424/468/120-B IPC registered in conection with the fraudulent drawal 
- of pensiOn, arrears and salaries by Ex- Headmastcrs/Headpandits in 

Education (S)-Dciartrnent, with immediate effect: - 	 - 	- - 

S.I. L. Meghabarna Singh of wangoi Police Station, Irnphal - 
- 	West District. 	- 	- 

S.I. N. Ingocha of City Police Station, Imphal \Vest District.  

S.I. T. Inaobi of Porompat Police Station, Imphal East 
District. 

'The nccrned DistrictSP should direct thcni to rcport to -; CIIJ(CB) 
jmmcdiatclv. 	 • 	 - 

- 	- 	- 	 A.K. 1rahar 
- 	Director Geneal of Police, 

r,-,,4,,1 
£VSflfl1JS4J, 


